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thd alleged fraudulent drawal of Government
mgney in the department of education and
hel had been placed under suspension.
Stxgangely and in fact no disciplinary
prdceeding has been initiated ‘against the
applicant even after a lapse of 3 years.

" Aggrieved by the, said macnon of the

respondents the applicant has ﬁled this O.A
challenging the impugned suspension order

dated 16.9.2005.
% Heard Mr B.P.Sahu, learned counsel
for the applicant and Mr G.Baishya, learned

(ﬁ.hG.S.C for the respondents. Respondents
cm:is‘el prays for four weeks time to také
instruction.

) g Post on 21.9.2007 for admission.
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Al these matters are similar.
Mr.B.P.Sahu, learned cbunsei appearing for
the Applicant in dll the cases prays for
revocation of the suspensions orders.
Though Mr.G.Baishya, learmed Sr. C.GS.C.
filed reply statements in O.A. Nos.212/2007
& 213/2007 on 05.11.2007, and Ms. U.Das,
learned Addl. C.GS.C. filed reply
statements in O.A. Nos. 216/2007 &
217/2007, same have not been filed in O.A.
Nos. 214/2007 & 215/2007. Mr.M.U.Ahmed,
learned Addl. C.G.S.C. undertakes to file .
reply statements in O.A. Nos. 214/2007 &
215/2007 during the Sourse of the day.

List all these cases on 22.11.2007 for

/

Member (A)

final hearing.

Mr.B.P.Sahu, leamned counsel for the
Applicant is present. Mr.G.8aishyq, learned
Sr. Standing counsel for the Union of Indiaiis

also present.

On consent of both the parties, call

this matter on 11.12.2007 for hearing.

(Khushiram}) ’(MR%/W)

Member (A) Vice-Chairman
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' Heard Mr B.P. Sahu, learned Counsel
for the Applicant and Mr G. Baishya, -

learned Sr.Standing Counsel for the Union

.nkm

12.12.2007 .

 {Gautam Ray)
~ /bb/

of India, in part..

T

* Call this matter'on 12.12.2007. ¢

('G. Ray) { M. R. MoRanty)
Mefber (A} . . .- - . Vice-Chairman

: Heérd Mr.B.P.Sahu, Iedmed co‘Uhsel

aoppearing for the Applicant and

Mr.G.Baishyaq, learned Sr. Standing counsel

appearing for the Respondents.

¢
X

For the reasons r'ecordedrsepcrcfc-,j'
sheets, this Original Applic‘oﬁon is disposed

of.

-

(M.R.Mohanty} |

Member (A) " Vice-Chairman
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1. Whether Reporters of local newspapers may be allowed to _Yes/No
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH
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O.A. Nos.212, 213, 214, 215, 216 & 217 of 2007

DATE OF DECISION: 12.12.2007

..........................

‘J e ADD”C&I’]t/S
Mr.B.P.Sahu
.............................................................................. Advocate for the
Applicant/s.
- Versus -
U.OL & Ors B
................................................................. f"}'"f,‘:""“""""RéSDOI’IdQI’]t/S

Mr. G.Baishya, Sr.C.G.S.C., Mr.M.U.Ahmed, Addl. C.G.S.C. & Ms.U.Das,
Addl. C.G.S.C. ' ,
""-'-""'Advocate fOI" ‘the

Respondents

CORAM
THE HON'BLE MR. M.R. MOHANTY, VICE CHAIRMAN

THE HON'BLE MR GAUTAM RAY, ADMINISTRATIVE MEMBER

\

v
see the Judgment?

V
2. Whether to be referred to the Reporter or not? Yes/Do™

3. Whether their Lordships wish to see the fair copy P
of the Judgment? ' | . _Yes/No

Judgment delivered by irman/Member (A)



CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Criginal Application Nos. 212,213,214,215,216 & 217 of 2007
Date of Order: This, the 12th Day of December, 2007
THE HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN

THE HON'BLE SHRI GAUTAM RAY, ADMINISTRATIVE MEMBER

Shri L.S.Ramyo

Aged about 41 years

S/O (L) L.S.Nino

Resident Chatric Khunou, P.O: Mokot

P.S: Kamjong and District: Ukhrul, Manipur
At present A.G.’s Staff Colony T/II-C-3

P.O: & P.S: Lamphel and District: Imphal West
Manipur. '

- Applicantin O.A. No.212 of 2007
Shri Sh. Ranijit Singh
Aged about 43 years
S/O Sh. Amu Singh
Resident of Sagolband Khamnam Bazar
P.O: Imphal, P.S: Lamphel
District: Imphal West, Manipur.

...... Applicant in O.A. No.213 of 2007
Shri Khaikhoyang Haokip
Aged about 56 years _
$/0 (L) Hemkhopao Haokip
Resident of Chassad Avenue, Nongpok ingkhol
P.O: Imphal, P.S: Porompat
District: Imphal East, Manipur.

....... Applicant in O.A. No.214 of 2007
Sh. Ng. Koshing Moyon
Aged about 42 years
3/0O Ng. Anglenchou Moyon
Resident Komlathabi Village
P.O:, P.S: & District: Chandel, Manipur.

...... Applicant in O.A. No. 215 of 2007
Smt. Lhingjalam Gangte :
Aged about 39 years
W/O Thongkhosei Haokip
Resident of M. Munpi Village
P.O: Sugnu, P.S: & District: Chandel
At present A.LR., Staff Quarter Type-Ili/21
P.O: & P.S: Lamphel

istrict: nipur.

putnctiimphalwest, Manipor. Applicant in O.A. No.216 of 2007
Shri K. Benjamin
Aged about 53 years
S/O K. Shangai
Resident of Maku Village




P.O: & P.S: Kamjong and
District: Ukhrul Manipur

At present Type-Il/4, A.G.'s Staff Quarter
Lamphel, P.O: & P.S: Lamphel
District: Imphal West, Manipur.

...... Applicant in O.A. No.217 of 2007
"By Advocate Mr.B.P.Sahu in all the O A 5.

2 - Versus -

1. The Union of India .
through by the Comptroller
and Auditor General of India
New Delhi.

2. The Accountant General (A&E)
Imphai, Manipur.

3. The Deputy Accountant General {A&E)
Imphal, Manipur.

..... Respondents in all the O .As.
By Mr.G.Baishya, Sr. C.G.S.C.in O.A. Nos. 212 & 213 of 2007

Mr.M.U.Ahmed, Addl. C.G.S.C.in O.A. Nos. 214 & 215 of 2007 and
Ms. Usha Das, Addl. C.G.S5.C. in O.A. Nos. 216 & 217 of 2007.

O.A. No.212/2007 (Shri L.S.Ramyo vs. UOI & Ors)

O.A. No.213/2007 (Shri Sh. Ranjit Singh vs UOI & Ors)
O.A. No.214/2007 (Shri Khaikhoyang Haokip vs UOI & Ors)
O.A. No.215/2007 (Sh. Ng. Koshing Moyon vs UQI & Ors)
O.A. No.214/2007 (Smt. Lhingjalam Gangte vs UOI & Ors)
O.A. No.217/2007 (Shri K. Benjamin vs UOI & Ors)

ORDER(ORAL
12.12.2007

MANORANJAN MOHANTY, (V.C.)

All these six cases were taken up separately, but are being

disposed of by this common order.

2. Heard M(.B.P.Schu (learned counsel appearing for the

Applicants of all these cases), Mr.G.Baishya, learmed Sr. Standing courﬁ
L
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for the Union of Indig (appearing for the Respondents in O.A. No.212 & 213
of 2007), Mr.M.U.Ahmed, learned Addl. Standing counsel for the Union of

India (appearing for the Respondents in O.A. Nos. 214 & 215 of 2007) and

- _Ms. Usha Das, learmed Addl. Standing counsel for the Union of India

{appearing for the Respondents in O.A. Nos. 214 & 217 of 2007) separately

r

A

and perused the materials placed on records of all the six separate cases.

3. . Applicants of all these six cases, wHE; are members of the staff
of the Office of the Accountant General of Imphal in the State of Manipur,
were placed under suspension (on contemplation of departmental
proceedings against them) on 16.09.2005; that during their suspension, they
were granted subsistence allowances at the rate of 50% of their pay and
that after a lapse of time, 1hey were also granted subsistence dllowances
at the rate of 75%; that their repeated representations were not heeded to
and that, during June of 2006, they were prohibited to enter into the
offices. They have also stated that severql other members of the staff,
although similar allegations are there against them, have not been placed
under suspension. No charge sheets having been supplied to them, the
Applicants have approached this Tribunal with the present Original

'Appliccﬁons filed under Section 19 of the Administrative Tribunals Act, 1985.

4. During pendency of these cases, the Respondents have issued
charge sheets to all the Applicants ,on 07.09.2007, initiating departmental
proceedings and, by filing written statements in all these cases, the
Respondents have pointed out about issuance of separate charge-sheets
dated 07.09.2007 in initiating the departmental proceedings against each
of the Apblicon’rs and about the background in which the Applicants have

been placed under suspension and initiation of proceedings against ’r%
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.Applicon’rs. The reason for delay in droWoI of the charge-sheets have been
explcnned in the written statements fled in these cases. In the wnﬂen
s’rcﬁemenfs ’rhe Respondents have explained that few of the members of
_ the staff, against whom less serious ol!egoﬁons have been found out, have
been transferred out and fho'r steps have been taken to bnng back one

v

senlor person, on transfer, to book him in an effective departmental

proceedmg.

5. At the hearing (on the face of the explanations made
available by Respondents) the sole ground raised in all these cases, by the
Advoccn‘e for the Applicants, Gﬁ that prolongation of the suspension
without drawal of any charge-sheets/without initiating departmental
procéedings_ against the Applicants. But for the reason of issuance of
Chorge—sheé’rs against all these Applicants (during the pendency of the

cases), the said ground has also become infructuous.

6. At the time of hearing, however, Mr.B.P.Sahu, learned counsél
appearing for ﬂﬁe Applicants of all these cases, has raised a.point that

suspension of the Applicants having not been reviewed within 90 days from

16.09.2005 {the date on which the impuaned suspension order was issued)

the continuance of suspension has become invalid: for the reason of the

provisions in Rule 10 () & (7) of the CCS [CCA) Rules, 1965. Relevant portion
of the said Rule 10 (6) & {7) (which is stated to have been brought into the
statute book, by Govt. of India/DOPT Notification No.11012/4/2003-Estt (A)
dated 23.12.2003 and stated to have come in force on 02.06.2004 by Govt.
of India/DOPT Noftification No.11012/4/2003-Estt(A) dated 02.04.2004) r\e;d_s:r_é

as under:— ~ )
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“{6) An order of suspension made or deemed to have
been made under this rule shall be reviewed by the
authority competent to modify or revoke the suspension,
before expiry of ninety days from the date of order of
suspension, on the recommendation_of the Review
Committee constituted for the purpose and pass orders
either extending or revoking the suspension. Subsequent
reviews shall be made before expiry of the extended
period of suspension. Extension of suspension shall not be

- _ for a period exceeding one hundred and eighty days at

time.

(7) Notwithstanding anything contained in sub-rule 5,
an order of suspension made or deemed to have been
made under sub-rules (1) or {2) of this rule shall not be
valid after a period of ninety days unless it is extended
after review, for a further period before the expiry of
ninety days.” '

It is the stand of the learned counsel appearing for the Applicants that for

the reason of aforesaid amendment to the Original Rule 10 of the CCS

(CCA) Rules, 1965 [which has come into effect from 02.06.2004) the cases

of the Applicants are squarely covered under the said new provisions; for

the Applicants were placed under suspension on 16.09.2005.

7. But, in the Original Applications it has not ‘been pleaded by

any of the Applicants that their suspension matter was not reviewed within

90 days from 16.09.2005 in terms of Rule 10(6)_& (7) of CCS {CCA) Ruleé,

1965. We are-also not in a position to adjudicate this aspect of the matter;
because all the Standing counselss appearing for the Respondents in these
cases, are taken by surprise on this new ground (which has arisen out of
factual allegation, taken for the first time, by the Advocate for the
Applicants) at final hearing stage of these cases. The learmed Standing
counsels, appearing for the Respondents, have, however, pointed out, at

the hearing, that prolongation of suspension of the Applicants really

received revised considerations of the Competent Authorities: on a number Z po’

O
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of occasions i.e. {a) when enhanced subsistence allowances were granted

to all the Applicants: (b} when they repeatedly represented for their re-

instatement and (c) when they were prohibited to enter the office
_premises. It has also been pointed out by the learned S’rondiné\'ﬂcop‘ri"géls: ‘”. '

~
that for the reasons disclosed in the written statements (in all these cases), J

the representations of - the Applicants did not receive favourable
considerations. They, however, failed to admit (or deny) the factual
ollégoﬁon (made for the first time, by the Advocate for the Applicants, at
the final hearing stage) about non-consideration/absence of review of the
matter for prolongation of suspension beyond 90 days from the date of

suspension; because of lack of such factual allegation (by the Applicants)

in their Original Applications.

8. In absence of the fociuoi qllegoﬁon in the Original
Applications (that there were no review of the suspension of the
Applicants, within 90 days from 16.09.2005) the Respondents had no
opportunities to answer the new factual point in issue and, without granting
any opportunity to the Respondents (to answer on the factual allegation
made, by the Advocate for the Applicants,at the final hearing stage) no
relief can be considered to be given to the Appliconfs (by merely looking
to the new/amended statutory provisions); becousé that would amount to

denial of natural justice to the Respondents.

9. In the aforesaid Apremises, (having heard learmned counsels
appearing for all the parties) without entering in to merits of the matters, all
these Original Applications are hereby disposed of with grant of liberty to
each of the Applicants to represent their grievances (perfoinir_mg to non-

review of suspension of the Applicants within 90 days of suspension) to the
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P

Respondents by end of December, 2007. On receipt of such
representations, the Respondents should consider the same (in the light of

the provisions under Rule 10 (6} & {7) of CCS (CCA) Rules, 1965) within 15

_days thereafter and Pass necessary speaking orders by end of January,

2008.

10. With the aforesaid observations and directions, all these

Original Applications are disposed of.

Send copies of this order to all the Applicants and to all the

. Respondents in the addresses given in all these six Original Applications.

Free copies of this order be also supplied to Mr.B.P.Sahu, Mr.G.Baishya,

Mr.M.U.Ahmed, and Ms. Usha Das, Advocates appearing in afl these cases.

MOHANTY)

(GAUTAM RAY) (MANORANJA
MEMBER (A) VICE-CHAIRMAN \’z]m]o?
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SYNOPSIS

The applicant was initially apnointed as (€ woup-1Y Peon of the

“ottice of the Accountant. (General( A&E), Manipur in the vear 1986.

Thereatier, he was promated ta the nost ot Clerk/I'ynist vide the arder

- dated 01-06-1998. The Deputy Accountant (ieneral (A&E), Manipur,

Imphal vide the order dated 16-09-2005 placed the Applicant under

Suspension in contemplation ot a disciplinary -proceedings  in

connection with the fraudulent drawal/scandal of a hugc amount. of

{tovt. mancy in the Department of Kducation (8), govt. ot Manipur.
‘Thomgh the Anplicant was nlaced under SuSHension in cantemnlation of

a Disciplinary praceedings the authoritics concerned have not even

- praceeded the disciplinary proceedings initiated against the Applicant

on the ather hand, the alithﬂﬁ'ﬁcs concerned cven tailed to frame the
chargcs' tor which the disciptinary proccedings was initiated against the
Applicant. ‘Thus, it is very clear that the anthoritics concerned initiated
the disciplinary proceedings.against the Applican.t hy placing him under
suspension to eye wash the (ieneral public and the Applicant has not
committed any misconduct. ‘The well seftled law is that Disciplinary

prncccdings against an. cmplavee should he conchided cxpcditinu.dy.

-

The anthorities concerned have vinlated the said nrovisions of law. .

This, the impugned order of suspension dated 16-09-2005 is liahlc to

sct aside.
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IN THE CENTRAL ADMININTRATIVE TRIBUNAL, %; G’i
. GUWAHATT BENCH, GUWAHA'TI 13 \‘J
\j::; '2
v (AN APPLICATION UNDER SECTION 19 OF THE CENTRAL,
3
ADMININTRATIVE TRIBUNAL ACT, 1985) - (_;_
e -

CORIGINAL APPLICATION N(O). 212 OF 2007

Shi 1.8, Ramyo, aged about 41 vears, S/0)
(1.) .S Nino, ressdent Chatric Khanon, P.Q).
VMnlmt} P.S; Kamiong and District Ukhml,
Manipur at present A(¥'s Statt’ Colony 1'111-

> 3, PO. & PR, lLamphe! and istrict
!mbha.l West, Manipur. |

... APPLICANT

— JexArug ~

od
. ‘The Unign of India, through the Comptroller

and Anditar (ieneral of India, New Delhi.

2. ‘The Acconntant General (A & F),.

imphal, Manipur.

3. The Deputy Accountant (iencral ( A & F),

lmphal, Manipur.

TN RESPONDEN'ES.
~ ” O«QBW \

H. 1 alma Singn
l Oa {ommissioner Judicial

T Manipus,

L Lol
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DETALILS OF THE APPLICATION

1. PARTICULARS OF THE ORDER AGAINNST WHICH THE
APPLICATION IS MADE.

‘This application is dirccted against the order No. Hstt. (A&EY
Ovder No. 120 dated 16-9-2005 issued by the Deputy Accountant
Gieneral (A & E), Manipur, Imphal thereby placing the applicant
under suspension in contemplation ot a dis:cipiinary proceedings
under sub-rule (1) ot Rule 10 of the Central Civil Serviees
I( Classitication, Contral and Appeal) Rules 1965 with immediate
cttect, and pursaant to which even no charges has heen made

filed till date, leave apart initiating and proceeding.

2. JURISDICTTION OF THE TRIBUNAL:

The Anplicant declares that the suhject matter ot the case which
he wants to redress is within the jurisdiction of this Han’ble

Tribunal.

3. LEIMITATION:

The Applicant tirther declares that the Application is within the
limitation prescribed in Scction 21 of the Central Administrative

Trihnnal Act, 19R5.

e L

_‘//j»

L r. 1HOYaIMa Slng(i';ﬁ3
{ Qath Commissioner {Judicial)
Manipur.

e




4.

FACTS OF THE CANE:

a.1.

42,

43.

That, the present Applicant is a bonatide citizen of India.

by hirth and as such he is entitled to all the rights and

nrivileges enshrined nnder the constiintion of India.

That, the' Applicant was initially appainted as Groip-

I/Peon of the Oftice of the Accountant (ieneral (A&E),

. Manipur in the scale of nav of Rs. 750-940/- n.m. with
Y y./ A v L \‘ﬂ/ .

effeot fram 29-10-1986 vide the order dated 31-10-1986

issned hy the bDeputy Acconntant (ieneral (A&K)

Manipur.

A copy of the said order is annexed herewith

~as ANNEXURE-A/]

That, whilc the Applicant had heen serving as Giroun-
1YPeon of the Office of the Acconntant ( encral (A&E), |
Manipir Imphal, heing satistied with the services rendered -

by the applicant, the Sr. Accounts Otficer (Admn) issued.

an order on 1-6-1998 whereby the apnlicant was promoted

ta the nost ot Cleek/ Pynist in the seale of nay of Re. 3050-
4590/- p.m. with cttect trom the date he assumes the

charge as’ Clerk/ Pypist. until further orders. ‘The said

appommtment. on promotion  was  made on  the

rccommendation of a duly constitated DPC. The said order

Lo
2

N
. ib fma %Iél‘gﬁ
Ogth mmlssioner (Judicial)
-7 Magpipur.
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was.isstied in pursnance ot the order dated 29-5-9R issued

hy the Accountant Giencral (A&E) Manipur,

A copy of the said order is annexed herewith

as ANNEXIIRE-A/2

4.4. 'That, whilc the applicant was serving as Clerk/{ypist a.nd
| posted at the othice ot the Sr. Deputy Acémmfant (iencral
(A&E), Ma.n.ipmt; to the great shack and surprise the
Neputy  Acconntant General. (A&F), Manipur, Imphat
issied an order on 16-9-2005 wherchy a discipﬁnaryI
nroccedings  was cnntémplatcd to he in_iti#.tcd agamst.

_the applicant and he was placed nnder suspension with.
immediate ctfeet in exercise of the powers eonterred hy
sub-rale (1) of Rule 10 of the Central Civil Services
(Classitication, Control and Appeal) Rules 1965, 'The said

arder turther stafed that during the nerind ot suspension

the Head quarter of tlié apphicant shall he at Imphal and hc'“

shall r}ntv leave the Head quarter ‘without abfaining
previons permission of the Deputy Accountant (ieneral.

(A&E), Manipur.

- A copy of the said arder is annexed herewith

as ANNEX1IRE-AR3 ‘

4.5. 'That, heing aggricved by the said order dated 16-9-2005

placing the applicant under suspension in contemplation of

—
.
N
o) -
(] ﬁn\kb‘wgn
" Qath-Commissloner Judicia)

Manipug.

g5 kot
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- 4.6.

a disciplinary proceedings the applicant submitted a

representation on 16-11-2005 to the Deputy Acconntant

(ieneral (A&E), Manipur, Imphal praying for revoking the

said order dated 16-9-2005. In the said representation the.

applicant highlighted all the facts and circumstances and

also the illegalities for the issnance of the said arder dated
16-9-2005 and turther requested the Deputy Accountant
(ieneral (A & K), Manipnr to take him back in service by '

revoking the said order of suspension.

A copy of the said representation -is

annexed herewith as ANNEXTIRE-A/4

That, thongh the anplicant was ‘placed under ﬂ;mpcns:inn
allegedly in ;:cwntctrtlslatinn of a disciplinhry pmcccdingéa
vide the arder dated 16-9-2005 the concerned anthorities
failed to conclude the said disciplinary proceedings

proposed to he initiated against him. Apart tram this, the

anﬂlm_'iticg concernced even tailed to ﬁ'a.m‘c and turnish the

charges tor the initiation of the said proposed disciplinary

praceedings. On the other hand, the antharitics concerned
have cven tailed to revoke the said arder of susnension

order, therchy the applicant submitted an  another

_representation on 20-6-2006 to the Deputy  Acconntant

Giencral praying tor revoking the said order of SUSPCNSKION

=
-
= \ok
. thevatma Singh |
mmissioner (Judicial)
Manim-

o

| P



‘hy highlighting the said tacts. A copy ot the said
representation was also submitted to the President, Civil

Accounts Assaciation, Imphal, Maninur.

' A copy ot the said representation is annexed

herewith as ANNEXURE-A/S

47. That, though the applicant submitted the aforesaid
rcprcs:cntétinns: ( Anncxures A4 & A/S) the anthoritics
comcerned tailed to consider his reaquest. tor rcvnkiﬁg the
said order ot suspension for the reasons hest known to
them. Having nn‘a..ltcmativc the annlicant also .‘quhmiﬁcdv .
another 1'0prcs¢:ﬁtnt.inn on 2-3.2007. to .ﬂ‘ic Accountant
(icneral ( A&E), Manipuir, Imphal praying tor rcimking the
said order dated 16-9-2005 therehy  placing him under
suspension. Kven thé Acconntant ( %étxcral (A&E),
Manipur tailed to consider the representations submitted
by the applicant and the same is not yet disposed ot till
date. A cony of the said renrosentation was also snbmitted
to the President, Civil Acconnts Assaciation, ?mpha]v;

Ma.nipur.

A copy of the said renresentation 1s annexed.

herewith as ANNEXUIRE-A/G

4.8 'That, mstcad ot considering the rcprdscntatihnﬁ suhmitted

hy the anplicant praying for revoking the said SHSNCNSIoNn




order, the Senior Accounts (theer( Admn ), Ottice ot the

Acconntant (ieneral (Al)), Manipur issned an order on 5-
6-2006 whereby it was ordered that the applicant along
with H()(ten) other menmbents/ employees of the ottice of!

the Acconntant (eneral (AlT), Manipnr were restricted to.

- enter into the otfice premises withont specitic written

nermission from the Head of ( )fﬁcc with ctfect trom the
dates indicated against their respective names. The name
of the applicant appeared at 81 Na. 7 of the said order and.
he was restricted to cven enter the ottice with ettect ﬂnm

16-9-2005.

A copy of the said order 18 annexed herewith

as ANNEXURE-A/7

5. GROUNDS KOR RELIEF WITH LEGAL PROVISIONS:

EAD

For that, the well settled law of the land is that suspension

1€ not a vrishment but prn!mtg snsnension 8 had in the

“eye of law. The Applicant was placed under suspension in

confemplation ot 3 disciphnary proceedings in the yca.; ,
2005 vide the order dated 16-9-2005. By now anc vear and
10 months  have  already  lapsed but  the
respondents/anthonties concerned, instead of concluding
the <aid diseiphinary proceedings, cven failed to frame the
charges tor which the saxd disciphinary proceedings was
initiated against the applicant. ‘Thus, it is very clear

that the respandents have no case and the applicant is quite

—

e

NOLES
H. (&Gvalma Singh
Oa ommissioner {Judicial)

- Manipus,

ot
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53

innocent and he was placed under suspension on the
pressare received trom certain angles just tn make him the

scapegonat in 4. scandal.

For that, the proposal for the initiation of a disciplinary

nroceeding apainst the annlicant by nlacing him under
A L4 - ) Y 3 o & bt

- suspension was duc to the trandulent drawal/scandal of

huge amount of money from the Govt. cx-chéqunr. The
applicant is/was serving as Clerk/Uypist the work, which is
maore ar less to tvne/calenlate the accounts/amounts nf
moncy to he drawn in favour of the employees whao retived
trom  service. 'l‘hcrcaﬂci; the Accounts ofticer under
whase jurisdiction the applicant is/was serving put their
signatures on the caleulation made by the concerned
anthoritics and -same was approved  hy authoritics
concerned. Therctore, the applicént is not the anthority tor
sanctioning/approving the amounts to he drawn by the
retired employees. However, the applicant was pléccd

under  sushension in mnfmnplatinn of a disciplinary

procceding as a face saving device and to make him the

scapcgoat.

For that, the authontics  concerncd/respondent
discriminated the applicant tor the reasons that they have

not taken up any disciplinary proceedings against the

Senior Acconnt Oftficer under whose control the applicant.

r__)

—

2
— \B&

lﬁ':.(lt:»'zvalrms\ Singh
OathCommissioner (Judicial)

Manipug,

D(\&wv’
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was pm'thmicd his dutics hy calculating/typing the said
amount. and they also ﬁailéd to take up disciplinary
proceeding i resneet of the ather emplayees posted in the
same section. Ins*fca.d of initiating disciplinary proceedings
they ssued only lmcmnrandum in resnect o other
cmplovees of the same section. On the other hand the
applicant were placed under suspension in contemplation
ot disciplinary proccedings as such they have used
ditterent vardsticks which is not sustainable in the cyes of -
law. No action has been taken cven against the persons

who acted against their jurisdichion.

For that, it there 1s/was any irregularitics on the part ot the

apphicant while he was/is discharging his dutics as

Clerk/ l‘ypi§t, thec anthonfics concerned shonld have

framed the charges tor which the departmental encuiry
was praposed to bhe initiated against him and the same
should have been pmcccdcd in fime and aphropriate

punishment conld have heen awarded to him it the enauiry .

~anthoritics cstablished the charges.  However,. in the

mstant case, thongh the ’a.pplica.nt was placed under
suspension in the month ot September 1995 cven no

charges has so far heen tramed against the apphicant. Thus,.

_the motive ot the respondents/anthoritics concerned in

placing the applicant under suspension in contemplation of
a discinhinary nrocceding 18 not tair which indicates,
without any doubt, that there is nothing against the

applicant. Thus, the said disciplinary proceeding initiated

Commissioner {Judicial;
Manipus,.

b

Rl
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5.6.

- 10 -

against the applicant vide the said order dated  16-9-2005
is hablc to he set aside and the applicant deserves o he

reinstated to his post with all the consequential henctits.

For that, the actions for the alleged {randulent
drawal/scandal of a huge amount trom the ( ’mvt.! Fx-
chequor was initiated hy the Department of Fduecation (8),
Govt. of Manipur. ‘The anthenticity ot the ldncumcnfs .'
under which the applicant ealenlated/typed the amounts of

mancy to he drawn hy the retired emplovees Qas done

under the steict supervision of the coneerned autharities of

the office of the Accountant (icneral {A&E), Maninur,

Imphal. The applicant 18/was nat the anthority to ascertain
the genminess  of ﬂ\é dncnmc;nts undclr_ which  he
calculated/typed the amaonnts of money. In nﬂtér words, he
ca]cnla.tmiftypéd the amonnts of tﬁnm:y to he dfa.ﬁm hy the
retived cmpfnyccg with the instructions ot Scectional Head.
However, the applicant have heen made the scapegoat of

the alleged trandulent drawal.

Far that, by adapting the atoresaid principle of law ic.
prolong suspension is had in the cye of law the Hon’ble
Administrative ‘I'vibunal as well as the Hon’hle Ganhati
High Conrt have passed orders in many cases under

similar circumstances, therchy auashing the susnension

order or by dirccting the anthontics concerned to conchide

the disciplinary proceeding initiated against the employees

who are/were placed under suspension within stipilated .

’-l

- =
. ftﬁyalma S%ﬁgo—] ’
Oath Comimissioner UJudicial;

Manipi.gla “

L& ey
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perind of 2-3 months and failing which the employees
~eoncerned shonld he reinstated in their fcqnccﬁvc nosts.
i'hcrctmc a qnmlaf rchct is required to he pawcd in
tavmlr nt the annhcant by quashme the m\pmmcd

SIUSNCNSION order and till thc disnosal ot the annhcatmn hv

staying the s:a.td suspension order.

"DETANLS OF REMEDIES EXHAUNTED @

There is no other alternative and efficacions remedy available to
the applicant cxcept invoking the jurisdiction of this Hon’hle

Tribunal.

MATTERS NOT PREVIOUSLY FILED OR PENDING IN
ANY OTHER COURT OR 'TRIBUNAL @

The Anplicant declares that he has. not filed .any other

- application/petition in the subject matter in regard to which this -

apnlication i made nor. is pending hetore any Court of law or

any other anthority or any other hench ot the Hon’hle T'ribunal.

RELIEK SOUGHT FOR :

C'The impugned order dated 16-9-2005 issmed by the Deputy

Accountant (ieneral (A&K), Manipxﬁ; Imphal be sct aside as the
samc arc not sustainable i the cye of law and the Respondents.
_ narticularly the Resnondents anA 2 & '% he dirccted to remnstate
the applicant to his post of _()Icrk_f’l‘ypist ot the ottice of thé
Accountant (ieneral (A&E) torthwith with all the conseruential

henchits.

ﬁ

@aﬁi (Gudici
Manipur.

‘\ﬂ\s‘w
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11.

212 -

INTERIM ORDER 1K ANY PRAYED FOR ©.

Stay/Susnend. the impugned order  16-9-20G05 ‘jssued by the
Deputy Acconntant ( &mcral (Admn), Manipur, lmphal and/nr.thc
Respondents hc dirceted to rcmqtatc thc applicant to his post nt

Clerk/1 vmqft nnmcdtatclv »

PARTICULARS OF 1PQ).

No. of PO — 2 4G ¢F2700 ﬂ"’
Name of the issmng post oftice : -z P.O. Bf.m}pha“

Date of issnance of Postal arder : - 6 S’ <07 -

| Post Oftice at which payahle : - Guwahat |

LIST OF ENCHOSURES © -

As per Index.

mmissioner (Ju
Maaipas,

Al
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VERIKICATION

I, 1.8, Ramyo, aged ahout 41 years, SA) (1.) 1.8, Nino, resident

~ Chatric Kﬁunmy_ P.O). Mokot, P.S. Kamiong and Dhstrict Ukhrul,

Mamipur at present A (Vs Statt Colony 1/H-C- 3, P.O. & P.S. Lamphel
and Phstrict Imphal West, Manipur do herchy verity that the contents of

paragraph Nos. 4 =. 5. b arc true to my knowledge and naragraphs

"Na. 5..6..2.1).. arc helicved to be trie on legal points and that [ have

not suppressed any matenal facts.

Place - - P WL~ D(

Date:- £- 8- 07 - | Signature

T Ve e gl

Coteranly affirmed before oo en.ls a.fE—"e
¥ i [

hia A L LR TLTTEI ORI 1 | .l-l,‘_‘.],‘.r Q.E&MM'MQIMQ

In the court premises wy tHe

d ‘
in tdentified by.Ky, Tooul ﬁc}nmm who

i S\ (. Ry
The declarant seems (o » ~derstand the ean

tel!ts fu"\ wrmlt on 'hci[' bc'
=t ng P
and explained to him, R read evey

—

- T e

{
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AFFIDAVIT

1. 1.S. Ramyo, ancd abont 41 years, S/ (1 \I \i Ninn rcgidcnt
Chatric Hnmnn P() Mnknt PS. I\ammng and l)wh'wt llkhml
Mammlf at nresctit Al %’s \mﬁ( nlm\v I/Il-(‘ 3, P ). & P S. lamnhcl

and hstrict Imnhal West, Manmur do hcrchv qnlcmnlv aﬁmn and t.tatc

nnder -

That, 1 am the applicant in the accnmnan\nng ()ﬁgmal

tmhcahm\ and as mch am wcll acrmamtcd wﬁh ﬂ\c ’ractc. nf thc casc.

2.:  ‘That, the said (riginal Application has heen dratted by my
counscl under my instruction and on my hehalf.
3. ‘That thc anncxurcs anncxed to the accompanying Original

Application are the true copics of the ariginals thereot. . .

VERIFICATION

. Vcnhod at lmnhal on this the 6"“\13v ot ’Auguqf '20(}7 that thc
contents ot the above afhdavtt and the accompanymg { )ﬁomal
Apphcaﬂnn at para Nos. \~ 5 b oare tt'uc to the hest of my knnwlcdgc :
and the rest ot confents ot ﬂtc accnmnmwnm ( )rmmal Annhcafmn arc

helicved to he truc and correct hv me and that nm‘hmg matcnal has

been concealed thereot.

K.‘g . KW
. I)HP()NF,N'!‘IAPPI ACANT
ERTIW e “jL
~ Advoncates N U"UJJ
- ) N ; ¢ !
Cate=nhv affirmicd defore 8 o= !
eemenenessemsasrmemine i1 MaiudToec Al sesamsmsnins ‘ /%

In &2 cscrt precicen b (he deglarant vho
§a ECziiad Be. l-q,\ T
The Aar’
e

LY o LA

5 A
8
L [t
_'..AW\.%WNV\

A Al e
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ANNEXURE-A/

OFFICE OF THE ACCOUNTANT GENERAL (A&E)

" MANIFUK: IMPOAL

t
H

Fstt (A&LEY(rder No. 128 -
Dated 3i.10.80

“Consequerit npon his acceptance of the terms and conditions laid
down in inis office ieiter No. Esii (A&E )80-Coniideniial/86-87/705 di.
29.10.86 Ncputy Accountant. (ieneral (A&FE) is pleased to appoint
iemporariy uniti furiner orders Shri L.S. Ramyo as Group ‘D"/Feon of
this office in the scale of pay of Rs. 750-12-R70-KR-14-940/- plus
aliowances sancitoned by ihe Governmeni of india from ilme io time’
w.e.t. 29.16.86 (KF.N.) suhjcct o terms and mndmnm ahcadv sct ot in

| oificer of dppOlanlClll

I)cmlfv Accountant Gieneral { A&.M
ivianipur, Imphai

Memao No. Estt{ A&F)YR0-Contidential/R6-87/717-21 Dated 31.10.86.

Copy for intformation fo -

i P.A.O. (Local)

Fstt. (A&E), Service Rook & Rill group.
P.A 10 D.A.C.

Shei 1.8, Ramyao.

X A b ) ™~y

Utlice oraer iie.

o N

Sd/-
Accounts Oifficer (Admn)

TRUE. COPY

ADVOCATE
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~ANNEXURE-A/2

OFFICE QF THE ACCOUNTANT GENERAL (A&E).

TR FTNY
MAINIF Ul\, IVIPTIAL.

: ESTT (A&H/()RI)F RS N() 2!
Daied imphai, ibe 1" June, 1598.

On the recommendation of 1).P.C, Shn 1.8, Ramyo Group-1), 15
promoted to officiate as Cieri/Typist in the Scaie of Ks. 3050-80-

I"(\f I ~ar et redb  AfEAAt Fon "Anta ba accssiennns abdesn an o
o NS P\Jl ARANFLENAL Vl 2082 WAAWAWEL AR Ull.l WA AW AW Vll“l Bvy @0 &

Clerk/Tynist until turther orders.

| Authonity - - A(¥’s Order dated 290598 in tile NO-

T™ A /™7 A 1

DAG(A&E)DPC/Gr-D/Cierk/98-99.1

Sd/-
(A BIREN SINGH) -
- 8t Acconnts Otticer (Admn)

Memo No, Est(A&EYPF/ASR/Gr D/27/340  Tmphul, the 1% June, ‘08
Copy to :-

1), The S, PA. to A, Manipur, Imphal.

2). the P.A. 10 Dy. A G.(A&E), Manipur, nnpnaa

Q\ ut\“ & uﬂ*“ L7y

~ f.- MIRER A .l.l . A\“lll]\l-

4).  Bill Groun.

3).  Gilice order Fiie.

6).  Concerned tile.

Sd-
{A. BIREN SINGH)
Sr. Acconnts Otticer (Admn)

—F

, TEORES
yoaimo Singh :

Commissioner {Judilcial;
Manipur.

ATTESTED
TRUE, COPY

ADVOCATE

@
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ANNEXURE-A/S

OFFICE OF THE
SR. DY. ACCOUNTANT GENERAL, (A& A
MANIPUR, IMFIIAL.

FEstt (A&EYOrder No. 120 »
Daied, Imphai, ihe 16" Sepiember, 2005.

WHEREAS a disciplinary procecding against Shr .S, Ramvo,
Clerk/typist of Office of the Sr. Depuiy Accouniani General (A&E),

MMancmize lunhal o nnntamentasad
J.‘l“.lllyul‘ .llliPllm s ) U\)lllvllll.’l“‘-w-

Now, theretore, the Deputy  Accountant {Gencral (A&E),
Mantpur, Imphal in exercise of ihe powers conferred by sub-ruie (1) of

D".'ﬂ ‘ r‘ r\“ "Ll\ r.‘ﬂ“"’ﬂ' {‘l"-‘ u Sueny T ‘l\ﬂﬂ ( 1""”“ ﬂﬂ“' ’ ﬂ.\""ﬂt ﬂ“"
O1 Wit WO Livie oliVIOTS (wadSSiieanisi, WONo: aGno

Anncal) Rules, 1965, herehy places the said 1.8, Ramyo, (‘lmk/fvm&t
under suspension wiih immediaie eiieci.

It is turther ordered that during the perid that this order shall
Temam 1n force ihe headquariers of Shn L.8. Ramyo, Clerk/iypisi
should be Imphal and the sad Shri 1.8, Ramyo, Clerk/typist shall not

ieave ihe headquariers withont obiaining the previous permission of the

19" Aﬂ.‘ﬂ: Fado] ’\A
UIIULT O EAIGU .

Sd/-

uepuw AOCOUHU.!III Ueneral (MB }

V. P Tasn nl
a8l y ul, uuyum

Memo No. Estt, (A&EYDisp-Act/Con-HP/2005-06/2270  Dated. 16-09-05

Copv to -

[l R SR o B 5} - T b F R MRS Th LIS S s
1. DT L., Ramyo, Gierk/iypisi, Uilice oL e 1.
DAG (A&FE), Manipur, lmphal.

missioner (Judigiats
Maaipus.
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ANNEXURE-A/4

The Dy. Accountant (ienceal (ALY \
Manipur, Imphai.

Sub @ Humble prayct tor revacation of snspension  and
. ” reinstaiement in Govi. service.

Madam;,

1 have ihe honour io inviie a reference io Essii {A&E)/Order No.
120 dated 16, September 2005 under which | have heen placed nnder
suspension. in ims regard 1 beg io approach you wiin ine Luuowmg a
tew lincs tor tavour of kind consideration and sympathetic orders --

That, | have heen working in Pension Section since December,

2001 as a Clerk/T Typisi (promoied from Group ‘D' and my services
were ised in receint ot otticial letters and nension papers submitted hy

- ‘vanous deparimenis. 1 used io disiribuie ihese correspondences afier
properly marked by the A( ), AAQ) of Pengion Scetian to the concerned

slaﬂ‘ of ihe Sct,uon Oiher lhdn this, T was noi enirusied wiih any oiher
works. -

'That Madam, during my service in Pension Scction 1 did not
have any serious negiigence and dereliciion of duiy resuliing in
considerable loss to Govt. and did not commit any oftence or conduct
mvoiving moraie turpiiude, and I was noi invoived in any corrupiion,

- embezzlement o misanpropriation of (3 mvt moncy or mwuqc ot
oificial power for personai gain.

‘That Madam, | am not aware of thc TCARONS ar circnmstances.
:eaumg 10 my suspensxon 1 was 1,9,1101‘3.!112 OI KU!CS or UI'QCI‘ B.DOUI'

DA A1 T N | Aveds + 4-1. 44 o A e
Bension casces aad ! disc SCAATESS My Gulics to the 33&;3;33303 Oi WYy

SUPCHONS.

That Madam, | am a noor  (Jovt.  servant (Clerk/ Ivnmﬂ

malnldmmg my (amily constsiing of 5(five) members wiih my meager
imcome and my original home hcmg at l\amjnng in tkhrnl District, |
am siaying in Govi. quariers in A G. Siafl Coiony, Lampheipai due io
which | am naot getting HR A and lmtcad ! am paving House cht also
reguiarly.

That Madam, | have heen suftering to the maximum since my
suspensmn ana .l am not m a I)OS!I]OI! {0 mamtam my Iamny now.,

! Contd_2/-

ATTESTED
TRUE COPY

ADVOCATE



_/Ug,) -
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In the ciroumstances stated above, | most humbly pray that my
suspension order may kindiy be revoked by aliowing me io reinsiaie in
Govt. service at an carly date so as to mitigate my untold hardships.

. ' -~ Yours taithfully,

~ 9!

Sd/-
(1.8. RAMYQ)
Clerk/ Typisi
Dated 16112005

H L]
Commissioner (Judicial

Manipus,

ATTESTED
TRUE_ COPY

ADVOCATE



TTESTED
"[}‘SI-?{UE COPY

ADYV

| e

() -

ANNEXURE-A/S

Ts,

‘the Deputy Accountant General (A&E).

Maaipui, linphal.

Subiect : Humble prayer for rcvocatjon of suspension and

Lﬁiiiauumumu it Uovt. Beivice,

Madam,

1 ﬁﬁ’\?é the 1000ur 10 subini the Aunv'w"iﬁg fow liies foir favour ’f‘n.ul\‘}

consideration and svmpathetic order:

‘That, 1 was placed under susnensmn by the competent Authontv vide
Esstt{ ARL) order oo, 120 dated 16-3-2005.

‘that, on 16-11-2005 1 had given a representation to the competent

authoiity praying for rovocation of iny suspoiision oidoi aind foi cinstating

me in Govt. Service at an early date (Copy enclosed). However, 1 have not -

oo m e tmee B e e lhieis aniee n e A e Ve b e eeie cdie ek weedVe L tE. 4000 X la.
TVAAGL Y AAL atly pusitive IUSPU.U.EU ALOALL thiv UUII.![JUIUIH. QULLIULILY LIt uay.

'l'hat, I am poor Govt. Servant ( Clerk/’l‘voisﬁ maintaining my tamily

7 wummmg U.l J\ll\fb} umuws Wllll llly lllbdgib ulbUlll.b ﬂllU l.ll.y Ullsllld.l

home being at Kamjong in Ukhrul District, Manipur. | am staving in Govt.
quarier i A, stall’ Coloiry, Lampliclpat due 1o which 1 aim iot getting
H.R.A. and instead 1 am paving House Rent also regularly.

‘That since my suspension period has exceeded 9(nine) month till date.

HE PR PR S e TR Py « . Sy g N ORPUL, SUNIT SIS IR SR Y S
LA ML ALY TAUILY (UG DULICE ALY VW B ARRAAREAUALE (M 1IUW 1 Adld ATt 101 pemuvis

to maintain my family.

.\unpvusluu order iay Kindl Yy be revoked b Y mwwi.ug 116 10 reiiistat
Service at an early date so as to stop my untold hardships.

£ e

i

In the circumstances stated above. 1 most humbly pray tha my
L

:u

For which act | shall be gratetul to vou.

Dated/Imphal. Y ours taithtully,
s anth r..... AsAnc XY,
iV LU JUv, LU, ou/=-
( L.S. Ramyo )
(1 P 1 (.Y
CNrbWENT 8 ylili‘il.
Copy to -
T .

| 4 ORI JEY
A0 L DU,

Civil Accounts Association.,

ravys i s A DT
UGG Ul. lllb ﬂ\.l LAY )

Manipur Imphal.

ﬂma Singn ;

Commissloner Judicial)
Manipuy,

OCATE
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ANNEXURE-A/6

{ To
\5 The Accmmf;mt (icneral (A&E );
Mampul nnpnal ‘

Sab:  Revocation of Suspension Orders and thanafcmcnf n
aervmc-rrayt:r inereof.

Rcspcctcd S,
1 have ihe honour io inviie a reference io Orders No. Esii. .
-(A&}-)/( Jeder No. 120 l)afcd 16.9.2005 under which 1 have heen placed
. Ullﬂel suspension 1n OOHICII]D]&UOH of a GISClDllllal'}” moceeamgs

That Sir, the case has hccn kept ncndme tor mare fhan one vear

even mougn I have been granied *% of my pay as Subsisience
Allowance since 1/06. As a result of which, my familv condition s

extremely deiertoraied and we are aboui io siarve. Furiher, ihe siudy
* carricrs of my children arce paralyzing.

In the context of the ahave condition, 1 carnestly request o vour
honowr io kindiy jook inio ihis maiier and consider for revocation and
~ may kindly he re-instated in service on special consideration.

For the act of yvour kmdncqe I shall he remain ever thankﬁll and
graiefui io you. ‘

- Dated/Imphal
+ 1 ~ ‘ a r ~A ~r
ine 2™ March, 20607

Yours taithtully,

Sdr""
(1.8. RAM Y(O))
NN iy
2/3/07
Copy to :-
1. ° The Fresideni,

Civil Aceounts Assaciation,

Gilice of ihe 8r. Dy. A.G. (A& E)
Manipute, Imphal.

ATTESTED
TRUE COPY
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ANN I‘)XURE-AH

OFFICE OF THE ACCOUNTANT GENERAL, (AU MANIPUR

TE FYNTYT 4 T [-datal

IMENAL 795001

' Ottice Orvder NQ. 40
© Did. 05.00.20006.

The fnllnwinn nfﬁciak arc restricted to enter ottice Vprcmiscs:
wiihoui speciilc wriiien pcmnbbum irom ihe Head of oflice wiih

- immaediate cffect.

S No. Namec and designation Fttect date
1. Chungkbhuhmn Kuki, R.K. 216052005
Z. N. Nirpen Metier, C/T N 26.00.2005
3. K. Madhumangol Singh, Sr. Acett. 17.08.2005 .
4. Ng. Kosihing Moyon, Accii. 16.05.2005
5. 1 hingzalam Gangte, Acctt. _l(w.(}‘).’l(fﬂﬁ ’
- 9. Sh. Kanjii Singh, Accii. - 16.05.2005
7. .S, Ramvo, C/T ' 16.09.2005
8. K. Hamup, Sr. Accit. , 10.052005
9. K. Benjamin, Sr. Acctt. 16.09.2005
i0. V. Numnux, Accit. 7 ‘ 18.01.2606
11. Th. Kapiba, Gr. 1), - 30.09.2004.

Authority:- . DAG(AZK)’s order dtd. 02.06.2006 at P/IN of File Na.
Esii. (A& Y Suspenston/2005-06. '
Sd/-

Sr. Accounts Oificer,
(Admn}

Mcmn No. Wclfatc/Pm'mqumﬂ/A( W Au)/ZOOS-ﬂ(, Nated, 05.06.2006.

Copy io -
1. The Commandant,
CRPF, AG posi, Babupara.
2. All the watcher concerned.

4

dar-
('I. Shantikumar Singh )
Weifare Assistant.

ATTESTED .

TRUE_COPY _—

ADVOCATE

mmissioner (Judicisi)
Manipm‘e



File in Court onﬁx\’\\)( \ [ e e e

\8\" \ Centrai Gl gt Toibonad
Court Officer. |

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
KAMRUP AT GUWAHATI

0.A.No. 212 of 2007
Shri L.S. Ramyo

Versus

The written statement filed on behalf of the
respondents above named.

WRITTEN STATEMENT OF THE RESPONDENTS

1. That the deponent had gone through the original appiicaﬁon and understand the
meaning thereof. The statements which are not specifically admitted, are deemed to be
denied.

2 That with regard to the statement made in paragraph 1, the Respondents beg to

state that to hold an inquiry against Shri L.S.Ramyo,Clerk/Typist under Rules 14 of the
CCS(CCA) Rules, 1965 a charge sheet had since been framed and issued to the applicant
vide this office Memorandum No.Estt{ A&E)/DP/LSR/2007-08/560 dated 7 September
,2007(Copy enclosed as Annexure-X/I). |
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3. That with regard to the statements made in paragraph 2 and 3, the Respondents

" beg to state that those are within the specific knowledge of the petitioner and the

respondents beg to offer no comment.

4. That with regard to the statements made in paragraphs 4.1 o 4.3 of the original
application, the Respondents have no comment.

5. That with regard to statement made in paragraph 4.4, theRespondents beg to
state that an investigation team was formed vide this office Estt(A&E)/Order No.44 dated
31 May 2005 to investigate the alleged frandulent drawal of higher pensionery benefits by

bl Stk
Head Masters/Head Pandits of Primary/Lower Primary Schools under the Gowt. of

Manipur based on itregular orders issued by various Directors of Education(S) and Zonal
Education Officers and for submission of a preliminary report (Copy emclosed as
Annexure-X/2). In case of refixation of pensions involving higher pay with retrospective
effect, concurrence of the Finance Department, Government of Manipur was needed
under Rule 267 of the General Financial Rules, 2005 (Rule 42 A of GFR, 1963).
However, Shri Y. Manaobi Singh, the then Sr.AO(Pension Revision) and other dealing
officials in collusion with each other ignored the said provision and allowed pension
revision of 1458 cases of Head Pandits/Head Masters of Lower Primary/Primary Schools
based on I\igher pay with retrospective effect. At the very outset, the investigation team

* investigated more than 200 such cases of Head Pandits/Head Masters of Lower

Primary/Primary Schools out of the 294 cases intimated by the Seerctariat Education
Department (School Section) vide their letter No.1/11/05-SE(S) dated 7 April 2005. The
said applicant Shri L. S. Ramyo, while working in Pension Section as Clerk Typist during

the period from 29-12-2001 to 12-07-2005 in Pension Section was allotted the works of |

receipt and diarizing of letters received from Government, typing of letters and writing of
pension revision.authority. But, without any office authority the said applicant received
many service books of pensioners from the Record Keeper of Pension Section. As for an

‘instance, the said applicant received service books holding PPO Nos. SM/19546, 7511 on

19-03-2004 without any office authority (Copy enclosed as Annexure X/3). The said
applicant also received many pensioners’ pension authority copies in butk on many days
without any office authority in violation of the Sr.DAG(A&E) Order No. 3 dated 12-07-

e

Y
€

f~aton— B



1993. For an instance, he received 10(ten) pensloners pension authority copics on 15-12—
) 2003 from the concemed office dispatcher without any official authority (Copy enclosed
as Amuxure X/l) However, on the other hand the said_applicant did not comply | the
works allotted to lnm as he did not diarise many | letters which was received and processed

———— A T e S -

for M revision in Pension Sec'aon wluch were in clear violation of the order of the
Sr DAG(A&E) order no. 3 dated 12-07-1993 regard;lg the receipt of letters in ﬂus
office. As for an instance, the said applicant did not diarise the Zonal Education Officer,
Chandel letter No. 2/25/97(CDL) dated 07-12-2003 enclosing eight service books of
pensioners holding PPO Nos. SM/5018, 8552 etc. in violation of the said office orders

dated 12-07-1993.

Since the applicant had committed gross irregularities with acts inconsistent to
his official duties in Pension Section as pointed out by the said investigation team, a
disciplinary proceeding was contemplated to be initiated against the applica!it and hence
he was placed under suspenslon by tlus oﬁice order datcd 16 September 2005.

Bl i

6. That with regard to statement made in paragraph 4.5 of the application, the
respondents beg 1o state that a thorough investigation by the team led by Shri Ch.
Joykumar Singh, Sr.AO was going on to measure quantum of the gross irregularities
committed by the applicant while he was serving in Pension Section during the period
from 29-12-2001 to 12-07-2005. Since the applicant was posted to Pension Section for

almost 3112 (three and half) years, the mvest:gatlon could not b be completed within a

- ST

lumted time to the satisfaction of the investigating team. Hence hxs representation could .

e, "

not be rewewed at that stage
- —
7. That with regard to statement made in paragraph 4.6 of the instant application,

the respondents beg to reiterate that representation submitted on 20-6-06 could not be
considered as the gravity of the irregularities committed by the said applicant could not

be measured meaningfully at that time although it had been established that the applicant

M
had done gross irregularities in his official duties and in the matter of pension revision
TR e R __._—d

s

casesasstatedatparagraphSabove I}Iowachargesheethasbeenﬁ'axnedagamstﬂte
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applicant for commmmg various megnlanﬁes in his oﬂicl.al works as well as lack of

. s

' integrity as a Govemment employee
8. That with regard to statement made in paragraph 4.7 of the application, the
respondents beg to reiterate the paragraph 6 and 7 and state further that his representation
dated 2-3-07 could not be considered as thorough investigation of the various
et g et

ot
nregularmes committed by him could not be completed at that time but a charge shcet has
been framed and lssued

9, That with regard to statement made in paragraph 4.8 of the application, the
respondents beg to state that since a prima facie case is made out against the applicant as
per the said preliminary report and departmental proceedings are likely to result in

imposition of penalty, the entrance of the said applicant to the office had b‘een restri'ctéd

80 28 to prevent him from mﬂuencmg the investigations of the said pensxon nregulanttes

oomxmtted by the apphcmt.
F__‘.—_

10. That with regard to statement made in paragraph 5.1 of the instant application,
the respondents beg to state that as stated in paragraph 6 and 7 of this aﬂidawt, frammg
of charges could not be done against the applicant without considering and measuring the ]

I |

kgravxty of the irregularities ¢ committed by the applicant. Now a charge sheet has been

framed and issued to the applicant and the enquiry would be completed as expedmously
as possible.

.

11. That with regard to statement made in paragraph 5.2 of the application, the
respondents beg to reiterate the statement made in paragraph 5, 6 and 7 of this affidavit
and state further that the applicant had com:mued | gross nregulmhes and showed lack of

T i —m

mtcgnty in hlS official duues His action on ﬂlese cases was violative of rules and

rcgulauons and accordmgly he camot escape responsibility by shifting the onus to a
superior authority. Hence, his statement is unfounded and may be rejected.




12.  That with regard to the statement made in the paragraph 5.3 of the application,

+ the respondents beg to state that the said Sr. Accounts Officer was, in the meantime,

transferred to the office of the Accountant General (A&E), Meghalaya vide Admn-I
Order No.39 dated 13 May 2005 of the office of the Accountant General (A&E), Assam.
Subsequently, he was transferred to R.T.L, Shillong on deputation by Accountant General
(A&E), Meghalaya. Accordingly, this office wrote to the concerned Accountant General
to serve a memorandum to him based on the preliminary enquiry report. In the meantime,
the case was referred to CBI vide this office letter No.DAG/Cel/Misc/2005-06/111 dated
25 May 2006 for further investigation in view of gravity of the case and hence
departmental proceedings were stopped for sometime. The CBI declined to accept this

— o ———

case due to paucity of time vide their letter No.1171/30/COMP/SLC/NER/200S dated 7
June 2006. The cadre controlling authority of the said Sr. Accounts Officer has now been
vested with Accountant General (A&E), Manipur vide Accountant General (A&E),
Assam D.O. letter No.AG/Sep/Gr.‘B’/2006 dated 28 July 2006. Accordingly, a
memorandum has been issued to the said Sr. AO by this office vide
Estt(A&E)/Disp. Act/Con-HP/2005-06/515 dated 20 August 2007. The reply dated 25-08-
07 of the said Sr. Accounts Officer was not found satisfactory and therefore a charge

.sheet had sinoe been 1ssued vide this oﬂioe Memorandlml

S emw— e alm e e e =

I

No.Estt(A&E)/PF/YM/Sr. AO/2007-08 dated 31-08-07. Further, the Pnncxpal Director,
R.TI Shillong has been requested to relieve him and join the office of the Sr.

DAG(A&E), Manipur for facilitating departmental proceedings.

Further, as per findings in the preliminary report of this office, the gravity of the
irregularities committed by the concemed employees have been discussed and measured
initially by this office. The oﬂiclal who recewed pensmners copies of pension payment

T T e g

i T

amhontws in bulk without any authority to do so apart from other n‘regulantwe were

St . m— o ———

suspcnded as their offence was grave. Eight other officials were also involved in

o = M o RPN i N

commlmng various irregularities. However, they had not received pensioners’ copies of
pension payment authorities in bulk. Therefore, those officials were not suspended but

were transferred to less sensmve gections and memorandums were issued of thosc
- o e il A R e, SRR

oﬁcnals also. Their replies were not found satxsfactory and thercfore charge sheets were




issued to these officials. Thus, this office is committed to take disciplinary action against

" all the officials involved and will not show any leniency towards any one.

13. That with regard to statement made in the paragraph 5.4 of the original
application, the respondents beg to state that as stated at paragraphs 5, 6 and 7 above the
charge sheet against the applicant could not be framed without thorough investigation

e, i

wﬁlpmperdoclnnentanon Nowachargehasbeenﬁmnedandmsuedtoﬂle applicant.

——— - ——

14. That with regard to statement made in the paragraph 5.5 of the original
application, the respondents beg to state that as stated at paragraph 13 above, a charge
sheet has been framed for gross itregularities committed by him with conduct wholly
unbeeommg of a Gowt. Servant and inconsistent to his official duties efc. under the
CCS(Conduct) Rules,l964 Hence, the alleyuon of the apphcant of'beuig scapegoat as
per his statement may be rejected.

15. That with regard to statement made in the paragraph 5.6 of the application, the
respondents beg to state that the applicant had committed gross irregularities with
conduct unbecoming of a government servant in his official duties and in the matter of
many pension revision cases of Head Pandits/Head Masters of Lower Primary/Primary
Schools and accordingly, a charged shqetﬁhas been framed and issucd to him. The
rospondents further state that the grounds set forth in the original application are neither
tenable n law nor on facts and e not good grounds for which the application is liable to
be dismissed.

1&.‘" — That with regard to the statements made in paragraphs 6 and 7 of the original
application, the Respondents beg to state that those are within the specific knowledge of

the petitioner and the respondents beg to offer no comment.

17. That with regard to the statements made in paragraphs 8 and 9 of the original
application, the Respondents beg to state that the applicant has committed gross

_irregularities with conduct wholly unbecoming of a Govt. servant in his official duties

and in the matter of the pension revision cases of Head Pandits/Head Masters of Lower

W




Primary/Primary Schools, and a charge sheet has been framed against the applicant.
» Hence, his prayer could not be sustained and may be rejected for the end of justice.

18. That the respondents beg to submit that in view of the submissions above, the
Original Application is without merit and is liable to be dismissed.

s

Signature of the deponent

Depz::cacr%amr (®. 9. g5.)

o T?ounlam General (A & B)

s lah starr-m (Tar) g wiafay
¢ 8r, Dy, Accoyntany Genergl
RyT, fegra

&nipur, jmplgy

VERIFICATION

I, Viswanath Singh Jadon, Dy. Accountant General(A&E), Manipur do
hereby verify that the contents of the above paragraphs ..!... to 1%... are true to the
information based on records which I believe to be true and those of the annexures
are true copies of the original and 1 believe the same to be truesomd 9 hawe w6t

5upf>wss-cpq any Muub,.

Dated/ Imphal , Signature of the deponent

The ze.wgrorarere (¥, T, )
Deputy Accountant General (A & E)
afee LorEE T (Sat) ©1 salas
Office ! th” 8¢ Dy, Accountant Generaf
w, YT, LEGE
m,;m.nl

Pasakige
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{i)FFl(“li OF THL SR.I)\’.A(;’(?()l?N'i'AN'l‘ GENERAL(A&E)
h MANIPUR = IMPHAL

o Lstt (AQEYDP LSR2007-08 Sher Dated. .. 1= 2087

e undersiened proposes 10 hold an inguiry against Shri L.S. Ramyo.
Clerks Pypist (now undor suspension) ander Rule 14 of the Central Civil Services
(U lassiiication. Conrol and Appeal) Wiles. 1963, The substance of the imputations
of misconduct or [aishehaviour in respec of which the inguiry 1S prof)osed 0 be
held is set out in the enclosed statement of articles of charge (Annexure-1). A
satement of the Pmprations of misconduct or misbehaviour in support of each
ariicle of charge is snelosed {/\nnc,\'urc-ll). A list of documents by which. and a jist
1 witness by whome the articles of charge are proposed 10 be sustained are also

enclosed (Aﬂncﬂu‘cs 11 and 1V

2 Shri LS. Ramyo. Clerk Uypist s directed o submil within 10 days of the
receipt of this Memorandum writien statement of his defence and also 10 state

whether he desires to be heard 1n person.

3 Hle is informed that an inquiry will be held only in respect of those articles
ol charge as are not admitted. e should. therefore. specitically admit or deny cach

article of charge

4 Shri 1..S. Ramyo. Clerk: Tvpist 18 further informed that if he does not
submit his wriiten statement of defence on oF betore the date specified in pard 2
above. or does not appear in person before the inquiring authority or otherwise fails
o refuses to comply with the provisions of Rule 14 of the C.CS.(C.C.A)
Rules. 1963 or the ordersidivections jssued in pursuance of the said rule, the

inguiring authority may hold the inquiry against him ex parte.

Y-
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5. Attention of Shri L.S. Ramyo, Clerk/Typist is invited to Rule 20 of the
Central Civil Services(Conduct) Rules,1964, under which no Government servant

shall bring or attempt to bring any political or outside influence to bear upon any

superior authority to further his interest in respect of matters pertaining to his
. service under the Government. If any representation is received on his behalf from
- another person in respect of any matter dealt with in these proceedings it will be
presumed that Shri L.S. Ramyo, Clerk/Typist is aware of such a representation and
that it has been made at his instance and action will be taken against him for
violatidn of Rule 20 of the C.C.S.( Conduct) Rules,1964.

6 The receipt of the Memorandum may be acknowledged.

{\ N}

P (V.S. Jadon)
Dy.Accountant General(A& E),Manipur

O/C

To

Shri L.S. Ramyo, Clerk/Typist
A.G. Colony, Lamphe!pat
Impphal, Manipur.

ey TS I TE S CTUS VORI ‘ BERREUCCINTITRITN : Pty oy
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' ANNLEXURE - Ll
List of documents by which the articles of charge framed against Shri L.S. Ramyo, i
Clerk/Typist {under suspension) of the oflice of the Sr. DAG (A&E); Manipur, Imphal are
proposed 1o be sustained.

. Revised Pension Report off PPOSMA2U03 with no sivhature of the Sr,
Accounts Otticerd’ension Revision aid Revised Pension authority of the same.,
[ 4
2 Pension records recenved by Lo S0 Bamvo o 19-3-2004 as per Register of
. Jension Seeuon, '
3. Pension Authority written by Shri 1.5, Ramiyo in respect of PPO/SM/7378
4. Receipt of personal copies of the pensioners by Shri L.S. Ramyo.
5. ZLEO(CDL) fetter Na.272597(CHE) dated 174122003,
0. Copy ol Se.DAGENN T cnder Nooy doee i 2-07- 19935,
ANNEXURE-1V .
’ LS E'».
i R
i
|
; List of witness by whom the articles of charee framed against Shri LS. Ramyo,
4 C (under suspension) are proposed 1o be sustined,
&
;
! I Shii L Thoyuinma Singhu the tien AN Pension Revision,
L I Ji o, i
: ‘ Lo
.2- : . . l "‘é,' [T 3
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ARTITCHE - T
That, the sard Shii LS. l{'umu C/1 while working in Pension Section during the,

suld period wrote the authoritics ol pension revision of Head PandivHead Ma.stus,of
‘Lower Primany/Primary Schools and submitted without his. signature dlrect ‘o ‘thk R
concerned Sr. Accounts Officer of Pension Revision for approval, without any.&oﬁ'lmaol'»;- 1
_authorization i this respects. The blglldllllL of the concerned AAO/Pension Revision wag! %" .
“also not available in many pension revision authorities and the reasons for non submission
through AAQT ension Rc\'i\'im‘ were also not recorded in the coneerned authority cuses
put up by the said Sark 1S, Raanvo, CA5 As Tor instanee, the said Shii LS. Ramyo, C/T
wrote the pension u‘....mrn.. 5..\\).4‘%)3 m respevi of pensioner M. Gourahart Singh. Head
Pandit holder v PPCesNETITS Flowever, s signature as o token of writing the revised
pension oo thonty woas not avaiiabic o the approved authority iself. The signature of
AAQ/Pension Revision was also not available showing that the said authority was put up
divect o concerned Sr.AO of Pension Revision und unauthorisedly bypassed the (,on(.crmd
'\AO/i’c.xsxon Revision who was his next and immediate superior officer.

5
Tapame .l

A

The said Shri L. S. Ramyo, C/T thereby failed to discharge his official duties
properly by conducting himself to lack of integnity and insubordination repeatedly in the

IO AN

discharge of his official dutes and hence vieluted Rule 3(1)i0) of the CCS(Conduct)
Rules 1904,
] ARTHOLE - 1Y
Phat, the said Shri Loy Ramyvoe, Colowhide functioming as C/ZT i Penston Scection
: received many pensioners’ pension authort copics i bulk on many days without any

atficial authorizaton. The pensioner’s pension authority ¢copy would be dispatched o the
coneerned and individual pensioner by post in thc ubscncc of any official authorization (o

RSl LRI

¢
e receive it by authorized person. Fhe said Sivi LS. Ramyo received 97 copies of pension
BN
A revision authoritics during the months ol Sq)lunbu 2003 to February, 2004, 101 an
4 stance, he received 10(ten), punmnus pension authority copies an,l

i ollicial _ authorizution vide this ollu.u lL‘LUld
NOS RV 298420008090 099 300~ 2087 298 1 3 )03 s sign;

- ei?%o 'F : h

i |3312:-03, TN et e
?; fz Fhe said shve LS. Rannvo. C/T thereby Lailed o discharge his duties plOpClly &
{? H . honestly with conduct of wholly unbecoming a Government servant and hence yxolate
ﬁ E . Rulus .5(1)(1)&. (111) of the CCS(Conduct) Rules, 1904 y : %1 L
i
E
i

TR T 1




F_Q‘K*r «

Ty an s

A

K

PRTE T T
b R e
o e,

P A R L

e

Steirment ol inputativn of mmmmnu e nsbelaviour in support ol the articies of
charge framed againsi Shri 1S, Bainva, O Teander Suapension) ol the oltice of the St

DAG(A&LE),Manipur.
ARTICLE =1

Thato Shet LS, Ry o vid e ot en v Cypistin Pension Section Juriny e
pu‘t'it)d o 2200 o P07 2008 D ey of e SEDAGEAK ) Manipur, Shi
CRaimyo whine Tenvacitites s Caciie Dot i weol Seclion g as allotied the works of

l\u,upl & Didiising. Dyping of fetees, s o Cension Revision Authorities,

That, the said Shii LS. Ramyo. C/7F during the said period did not diarise many.

important letiers as per olfice order dated 12-07-1993. As for an instance, he did not

diarise the ZEO(CDL) letter No.2/25/97(CDL) dated 07-12-2003 under which’ the Servggr vy

By peek

Books of 8(eight) pensioners holding PPO Nos. SM/5018, 8552 etct were: fo qrdc;'iq
such the said Shri L.S.Ramyo violated the order of Sr. DAG(A&E) Mampur Order 0

dated 12-07-1993. Further, he wrote the pension revision authority of Head Pandxt holdmg 4

PPO No.SM/12903 on the basis of the report made by the concerned Dealing ‘Assistant.
without having the approval and signature ol the concerned Sr. Accounts Officer of
Ponsion Revision in violation of the norl procedure . : '

That, the said S LS, Ramvo, G hereby Tailed o discharge his duties propurly
by conducting Bimsell o the acts Deonsistent o his oflicial dutics with deliberate breach
ol olfice rules und tegulations and thereby viok ated Rule 3(1)G) of the CCS(Conducy)
i\ul;:,l‘)b-l.

ARTHCOLE -1

Phat tie sand Sho b2 Ko, € i wark i i Pension Section durnye thc
silind })\‘l‘;\)\l i'\\‘\“l\.\:. IS IATIY peverds G it AL H0229 on I 8-00 2004, and Ui
PPOSNMIYI 0, SEETATE an PU-03-G4 e G Icord eeper al” Pension Section
Withoul ainy devoraed redsais aid Wiisout ovoning any pvenassionforder fron the
superior officens) w receive such tecords.

The said Shri L.5. Ramyo, C/1 thereby conducted himselt improperly in his oliicial -
duties wiik deiiberate breach of ollice rules and orders and thus violated Rule 3(1)(1)&(11)

of the CCS(Conduct) Rules. 1904. :

-.'

o/
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ANNEXURL - |

Statement of articles of charge franied against Shri L. S, Ramyo, C/T(under '
suspension) of the oftice of the Sr. DAG(A&LE), Manipur, Imphal.

I . i 3R
lglsdzf
properly and honestly by conducting himself to the acts inconsistent to his officialiduties

with deliberale breach of office rules and orders and hence charged under Rule 3,:("1')'&){8';,
(11) of the CCS (Conduct) Rules. 1964, ' !

o
{ S
: R é:
- . : o
ARTICLE - | _ Lo
A That, the said Shri L. S, Ramyo while functioning as C/T in Pension Section from
29-12-2001 10 12-07-2005 i the oflice of the S DAGIA& ). Manipur was alloted (he
Works of Recdipt & Diarising, Th pisg ol e wiiting o Pension Revision Authoritios,
However ihe win Shai Lo PIHEVC R cob atiise sy bnportant leters, Further,
B W TG W PRCpEtd CisEon athoriy on s es o8 e report made by o Dealing
Ansistant withow W G spproval nd e tiereal of e S Accounts Officer
aitlPension Revision, '
That the said Shei LS, Ranve, /1 thereby Tailed 1w discharee his dutics properly
by conducting himsell w the acts inconsisient w his oflicial dutics with deliberate breach
of office rules and reguiutions and thereby violued Rule 3(1)() of the CCS(Conduct)
Rules, 1904,
ARTICLE - 1 . S SR
S A
.- . , e e PP ST T ./ ALY | I
Phat, the said L. S, Ramyo. C/1 while Iunctioning as C/T in Pension bccug'nﬂdur,mg ¥ 'sg];J;, Ak
: . . ) . . ) Ll LTS g i
the said period, received Pension Records from Record Keeper ol Pension Sectjon, ,wlgll,?ubi i 'ltpﬁ g i
ailicial authorization. a8 B 4 M 4 g
- cy e . . Lo S e LRI L
I'he said Shri L. S. Ramyo . Clerk/Typist thereby failed to discharg utieg [ Haktaty i

-

ARTICLE - 1)

Phat the said Shrei LS. Ramvo, O 1 wiile lunctonig as CFTin Pension Scection
during the said period wrote all autheritics of perssion revision ‘ol Tead Pandiv/Head
Musters ol Lower Priman/Prinvary Schools and submiied direct 1o the concerned Sr. AQ
ol Pension Revision bypassing the coneerned Assistant Accounts Officer/Pension Revision
without any otlice order or wiitien instructions [rom his superior officer(s) and un-
authorisedly bypassed e concerned AAUAcision Revision who was his next and
mmediate superior oflicer for the submission of the pension revision authorities. The said
shri L. S, Ramyo also did not sign the pension revision authoritics which he wrote and
submitted o the concerned Sr. Accounts Ofticer of Pension Revision,

The said Shri LS. Ramsa, COF thereby faited 1o discharge his duties properly by

conducting himsell” e laek of integrine i insubordination o superior oflicer(s) in the
discharge of his olicia dutivs wand hence he is chirged under Rule 3(1)(E)-of the.

CCS(Conduct) Rules. 1904,
e

‘A
crae

-



4 Prgh;’minary Reparts on investigauon of alleged Fraudulent drawal of perfsionery NY L
benttits of Head Master/Head Pandits of Primary/Lower Primary Schools under 6 '
Government of Manipur. N

1.+ lotroductory:-
Shri Ch. Juykumar Singh. Sr. Accounts Officer (Adm) has been cppo’ nted as .

Investigation Officer 10 investigaie the case of allegsd fraudulent drawal of

arrears of pension and pensionery benefits in respect of School Head

Pandits/Head Pandits in-charge of Government of Manjpur.

.o

He will be assisted by the following 3 (trhreé)' sub-teams:-

Team No.1. (a) N. Sachibuson Singh, AAO.
(b) M. Premkumar Singh, St. Acctt.

Team No.2. (a) The Ibohal Singh, AAO
~ (b) L. Deben Singh, Sr. Acctt.

Team No.3. (@) Y. Devanand Singh, AAO
- (b) P. Iboyaima Singh, Acctl.

The Investigation should be started from 31-05-05 and its findings (Pre-
liminary Report) should be submitted to DAG(A&E), Manipur.

[A'ﬁhmocopy of Esti(A&E) Order No.44 dated 31-05-05 is enclosed for
reference as Annexure-A} '

1. A brief reference ty some orders/correspondence issued by Government
oi Manipur. . '

(a) Grant of Head Master's scale of pay 10 retired teachers in lower
primary/primary schoois and drawal of pension arrears and salaries — cancellation of
arders thereof. "
There is no scale o1 pay prescribed for the Head Master of 2 Lower Primary
School as per Government Records. The rules provde for a scale of pay specific onty
for a Head Master 1n Primant School as evident from the pay scales indicated n ihe
Revision of Pay (ROP) Ruics. 1966 and all subsequent ROPs. with a provision. ull 1-
1-96. for grant of charge allow ance to teachers acting as in-charge Head Masfer/Head
Pandits in LP/JB/Primary Schools at the rate of rs. 5/- p.m. if the number of Assistant
teachers in the school is 3 and Rs. 10/~ p.m. if the number of teachers gxceeds 3.,
All such orders that have been passed by the Director of Education (8) and any
other officials in the Dircctorale Ot or afier 5.5.03 for grant of Head masters ;pay scale

1o retired teachers without approval ol the Govt. and have nol_been passed I
m i ; i SRR T

Gﬁﬁm%_

| (ﬁw%%/ﬂﬂ%ﬁ
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" .
4
1 compliance of specific_cuurl arders with necessary Govt. approval _stand cancelled

with effect from the date of passing of those orders, and_the status prior 1o 5.5.03 in
respect of the pay scales and pensions due to such retired teachers will be deemed to

have been restored.

[Reference to Govt. of Manipur, Secictariat Education Dept
(Schools)Orders No. 1/11/05-SE(S) dated 71-4-2005 issued by R.R.
Rashmi, Commissioner (Edu/S) Govt. of Manipur and a photocopy
enclosed as Annexure “B”] h

(b  Fraudulent drawals of arrears and pensions by HeadMasters/Head Pandits :-

Since the House Commitiee is currently enquiring into the case and is of the
view that the fraud, if anv. committed by the officials involved in the Directorate of
Schocl Education and other Agencies should be immediately detected through proper
investigation of all aspects and examination of all documents, it is considered
necessary that the Revised P.P.O.s issued by A.G. Office_on_the advice.of Director,
Education (S) are suspended and kept in abeyance till completion of full investigation.

e o

The examination of the documents will involve not only scrutiny of the orders
passed by the Director, Education(s) or officials at other levels but also the Service
Books of the concerned retired teachers who benefited from irregular drawals based on

these orders and the revised PPOs.
o

[Reference 10 Commissioner Education(s) R.R. Rashmi’s D.O. letter No.
1/11/05-SE(S) dt. 21-4-05 addressed to Shri P.K. Kataria, A.G. (Audit),
Manipur and a photocopy of the order enclosed as Annexure “C”.]

|

3. Clag‘lﬁcations sought to the Govt. of Manipur 1n the Month of Nov &
Dec/2003 by the Sr. Accounts Officer (Pension) in respect of irregularities in granting

of Higher Scales to Head Pandits.

{

(a)  The Sr. Accounts Officer (Pension) who has been dealing with revision

of pension cases . has pointed out varous irregularities in granting 0

higher scales to the Head Pandits and requested for immediate action to

remove the above irregularities 10 the Commissioner (Edw/S), Govt. o
Manipur. with a copy endorsed to Director of Education (8) vide hi
letter No. PeniR.O.P -00/90-91/713-14 dt. 21-11-03.

|A photocopy of the letter di. 21-11-03 signed by Shri ¥

f

{

S

Manaobi Singh. Sr. A.O. (Pen) is enclosed as Annexure ‘D for

reference]

(b)  The Sr. Accounts Officer (Pension) who has been dealing with the
normal pension cases without revision cases has referred the pension

O\,\Nl ,144»/0 }5/,-—
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case in respect of Shri No Angou Singh, Retd. HeadPandit of Netaji L.P. ¢
School to the Commissioner, Finance (P.1.C.), Gowvt. of Manipur with a

copy endorse< 10 the Commissioner Education(s) vide his letter No.
Pen/1-4/Supn/1014/2003-04/849-52 dt. 17-12-03, pointing out the
irregularities and seeking clalsification of the eligibility/ineligibility of

the Scale of Rs. 1400-2300/- to the head master of L.P. Schools by
enclosing i+ Service Book of Shri N. Angou Singh for refecence.

; . ) [A copy oi the letter dt. 17-12-2003 signed by H. Doruma, S1. Accouiis
Officer(Pen) is enclosed for reference as Annexure “E”.]

4. Listof officials posted in pension Section dealing with Education Department
and related cases of pension Revisions.

'\ Sk Name and Designation ' Period of posting !l Woks aiiocated }
| No. | | |
Y H. Jadumanu Singh. Sr. Acctt. 1714-3-2000 to 20-5- | Directorate of Edn(S), Zonal \
‘\ | 2003 Education Offices including
l

Primary to Junior High School
excepting Zone-1l1 & IV, ]

2. K. Sumitibala Devi, Sr. Acctl. 71-5-2003 to 18-5- | L.P., Primary, _Junior High
2004 Schools, Z.E.Os.(Jiribam,
Kangpokpi, Kakching,
) Chandel, Ukhrul, Senapati,
Churachandpur and Wangoi)
ZEO. -1 &Il
3. K. Benjamin, Sr. Acctt. 6-7-2004 to 13-5-| L.P., Primary, Junior High
2005 Schools, Z.E.Os.(Jiribam,
Kangpokpt, Kakching,
Chandel, Ukhrul, Senapati,
\ Churachandpur and Wangoi)
\ ZEO.-1&1l
4, \Sh. Ranjit Singh, Acctt \11—6-2001 0 54-| High  Schools,  Colleges,
\ 2004 Higher Secondary Schools,
\ ZEO 11 (Thoubal)
I's. TV Tbomcha Singh, Sr. Acctt. 6-4-2004 to 12-7- | High  Schools,  Colleges,
\1 \ 2005 Higher Secondary Schools,
1 ! ZEO 111 (Thoubal)
E—G | Ng. Koshing Moyon, Sr. Acctt. | 11-6-2001 w0 5-4- 7EO IV, DI (Moirang)
! '5 | 2004 Electricity etc, Medical.

— T Y Sharat Meitei. St AccT 842004 w0 12-7- | ZEO -1V Dl (Moirang) |
- i 2003 ! Ejectricin eic, Medical. ‘_ﬂ
8 | L.S. Ramyo. C/T 1720/12/2001 10 12-5- | Receipt & Diarising, Typing of
“ l Ei)?;()()ﬁ letters. writing of pension
‘l | [ Revision Authorities.

1 9, I Chungkhulun Kuki, R/K \ 5-10.98 1o 155- | Keeping of pension recordes of |
i \ 2005 pensioners J

S
04 (DAA Broadsheet) 7 MR, 8

FO. \ Lhingzalam Gangte. Acctt. \13-9-2000 1o 5-4- | Despatcher, issue of Try Alc
R,
MR, IRB (11,12,13)




-

T [

Ll \ N. Nirpen Meitei. Gr. D T‘ 1122002 to 5-4- | He was promoted to C/T from

\ 2004 | 1-1-04 but no work allocation
\ o | as C/T was found to issue.

27-9-2@6 o 24- l Pension Revision

11-2003 |
75-1 12003 to 16- '
1-2003
TPricr. 2001 upto | Pension Revision

Pension Revision

Y. Manaobi Singh. Sr. AO. -

\ o 26-+12005 '
T [Reference 10 Sr. A.O. (Pension) confidential letter No. Pen/Policy/2004-05/327
'/ 4t 18-5-05 (Annexure “F enclosed) and Allocation of duties of Pension

‘ ' Section Annexurc ~(G™ enclosed)

-

5. A list of names of Accountants who are taking part in dealing of school pension
revision cases of Head pandits (not exhaustive) and are not allocated to do the works
of pension revision of Head Pandits as per allocation of duties at the point of ime of
Revision. Some ar¢ not even posted t0 Pension Section at that time of the pension
revision.

ofr

Sl Name of Accountant Works Head Pandit | Name

No. allocated for Revision ZEQs where
Educatuion cases done pension - case
: , relates _
1. Ng Koshing. ZEO-IV & DI | SM/ 12222 ZEO (CCPur) | Not allocated
. Acctt.(Pension) (Moirang) : to him
SM/12975 -DO-
L SM/14932 Chandel
\ ’; 1 SM/6310 CCPur
| ‘: SM/2708 Zone-1
5. ! Sh.Ranmnt Singh, Acctt ZEO-1 | SM/11620 ZEO-1 Not allocated
| Lpension ! i to him
‘z g | | SM/3494 ZEO-1I -DO-
¥ { ] | SM/7080 Wangoi -DO-.
b3 1. faduman Singh. '- 7EQs except | SM/4768 Zone-1V Not allocated
CSrAcet (Pension) i Zone-1h & 1V '% to him
: “ L gm/12247 Zone-1V .DO-
L o spmse Zone-1l} -DO- !
. \-;;Tl%dlﬂ Devi. Z.‘;f_.D_\tV enoepi SM/12810 | Zone-1V I\NO[ allocated |
<t Accn. (Pension) Zone-1H & 1V . ' 10 her '
SM/7987 | Zone-1V L DO
L |  SM#R987 | Zone-1V | DO
S Haokip. Sr. Acett. | Bducauon | SM/10775 | ZEO(Ukhrul) Not allocated !
\ \ (Pension) | not alloued 10 | to him 1
| | him SM/10298 | ZEO, Chandel .DO- !
| § 5 SM/12510 | ZEO, KP! -DO- |

.‘ Oy el
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TTh. Jayanta Singh. ducation not | SM/12980 [ ZEO. Wangoi Not allocated
Sr. Acctt. (Pension) \ allotted 10 to him
| him SM/14642 | ZEO-I -DO-
g SM/8920 | Edn(s) -DO-
S
7. \Y. {bomcha Sitgh. 1 SM/14614 Not allocated
Acctt (Pension) b \ to him.
{8 | K. Benjamin, 5r. /-cct ' Notin SM/5889 Not_allocated |
‘i ' Pension at to him !
‘. that time | SM/7378 -DO
Lhingzalam T Not allocated | SM/2831 7ZEO, Chandel Not allocated
Gangle C/T. (Penion) 1o her to her

.DO-

‘.
: ‘,
’ |
\ sM/7478 | ZEO, KPI
| | \SM/12903 7EO, Chandel
|0 l‘‘;_e:mkhc}h‘ac, Sr. Acett. Not in. SM/12904 | ZEO, Chandel | Not allocated

Pension i to.him |

! i
L \ | | smii0605_| ZEQ,UKL | -DO- B

[Statements from Pension Section enclosed as Annexure “H” for reference].

6. A short list {(not exhaustive) of pension revision cases of Head Pandits where
office procedures have been seriously neglected and revision of pension cases settled
abruptly without vital information in record (e.g. pay regulation, pension reports and
service books etc.). Cases Were never put up to AAQ as signatures of AAQ was not
available in every cascg produced 10 Investigation Teams. Furthermore, initials of
dealing Accountants in the Pension Authority office copy are not available.

Name of deall of | PPO No Remarks J
Accountant Hensioners
o signature found. N. Mangi Singh SM/14854 Pay regulations
and report not
available.

Sh. Ranjit Singh Th. Nabakishore SM/5813 Pay regulations \

not available.

I | Md. Maheiruddin | SM/6820 PR. and SB.|
| i 2 | not available.
3 K Sumitibala Devi ' §. Khomdonbi i SM/14622 Pay regulauons .

not available.

Pay regulatons

not available.

Pay regulations '

not available.

6. | Lamkhohao M. Ningahel SM/10153 \Pay regulations |
not available.

P. \1\ Benjamin | G. Kabuichung SM/5889 Pay regulations '
\ not available.

- S
S Lhingzalam Gangic
i I :

" Thangkhomang .f. SM/12903

S ;
5. | Lamkhohao 'N.Yarpang SM/10605




~206r

/ - N.B. The names of the dealing Accountants arc subject Lo verification by Sr. A.O.
(Pension) who signed the Pension Authority copies as the signatures of AAO
was not found in the Revision cases done

7. Serious negligence of office procedures in the settlement of pension revision
cases of Head Pandits by dealing Accountants, AAQO and Sr. Account officer.

Pension revision cases of the Head Pandits were never put up by the dealing
. accountant s to the next higher authorities 1.¢., Asstt. Accounts Officers for checking
and approval as per office procedures .Almost in every case;( no written recordg qtbfo
available ﬁ)n «“Note™ Side of the Pension file and office procedures have been virtually
neglected. it is not known how Sr. A.O. (Pen) was satisfied with such omissions and
irregularities. Records received are not properly received and diarised.

e ——— S

‘As instances mentioned below, Sr. A.O. (Pen) has authorized the pension
payments without checking by concerned AAO (Pen).

SM/12222, 5813, 12510, 14622, 13588, 12980, 7478, 14614, 7378, 12904 etc.
The lnveétigating Team at the outset, has got more than 200 (two hundred)
cases of head Pandit Pension revisions not passed through AAO (Pension) for

checking as per office procedures.

8. Unauthoriéed handing over of Pension records by Shri Chungkholun Kuki,
Record Keeper 10 unauthorized persons.

rSl. Name of unauthorized Particulars of PPO Nos. of | Date of handing over

No. persons pension records of the record papers
including service
1 . books.
By \V. Zingh, Sr. Acctl. (not | SM/12742 10-03-2004
: in Pension Section) SM/4441, SM/438. SM/1461, 01-04-2004
o SM/2884. SF/3729. SF/4630 }
‘i SM/9309. SM/4560. SM/3403, 29-03-2004 |
-.- | | | SFi4s569 L ]
2. W Bilashini Devi (Audit | SM/S121, SM/14088. \ ” 19-03-2004 |
! Office) SM/8843. SM/13029. SM/i7290. qr :i
& ‘| SM/13671 02-03-2004
- 3. N, Nirpen Meitei, C/T | SM/8652, SM/6740, - 22-03-2004
(Pension) SM/17268, SM/8366. SM/9342, |-
SM/5278, SM/8353. SM/8187, } 29-03-2004
SM/9575
| Sabir (Audit) | SM/12398 | No date |

T



—21U-

L.

S. Ramyo (Pension) | SM/10229
| SM/19546, SM/7511

18-02-2004
19-03-2004

Y Sharat and Kumar of | SM/6820, SM/11141,SM/2986, }
Try | SM/7620, SM/8934

No datj

9.

Unauthorised handing over of pensioners’ pension authority copies in bulk and -
in block at a time to pension staff and unauthorized persons and rece
bulk by them at a time instead of sending them by Post to pensioners concerned or to

N.B. These are not exhaustive.

their authorized person/s by Despatcher in Pension Section.

As per allocation of duties of pension

allotted to do the dispatch work of Pension Section.
Name of the unauthorized persons wio have taken the pensioners’ copies In

bulk are given below (not exhaustive)

iving the same in

Sectgion, Lhingzalam Gangte, C/T was

SI. No.

Name No. of | Date
copies

:

C. Kuki, Record Keeper 15-01-04
19-01-04
05-02-04

17-02-04

~J

N. Nirpen Meitei, C/T 30-01-04

24-03-04

16-03-04

K. Benjamin, Sr. Acctt. 1 14-10-03

ha

Ng. Koshing, Sr. Acctt. 17-02-04
24-02-04

15-03-04

.—-——aLh-—-b-O'\(.hWLh‘.IOO

o O

wh

|

L.S. Ramyo,C/T 29-09-03
| 14-10-03
\24-10-03
1 06-11-03
- 11-11-03
18-11-03
04-12-03
1 12-12-03
| 15-12-03
13-01-04
30-01-04
05-02-04
06-02-04
1 11-02-04
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14 12-02-04 \ |
4 13-02-04 Y]
6 18-02-04
5 01-03-04
8 03-03-04 \
1 7 11-03-04 \
Gyasuddin (Unauthorised 16 | 14-10-03 ‘i
outside person) 12 21-10-03 l
12 23-10-03 v_
24 - 27-11-03 i
12 02-12-03 ‘
10 02-12-03
, 12 04-12-03
|19 | 08-12-03
9 12-12-03
9 16-12-03
| 8 18-12-03
\ iP5 19-12-03
P. Sh. Ranjit Singh, Sr. Acctt. 10 109-02-04
2 18-02-04
8. Y. Sarat Meitei, Sr.Acctt. 3 13-01-04
4 04-03-04
9. Seiklum (OQutside person) 12 10-10-03
: 13 29-12-03
10. | Lhingzalam Gangte, C/T 6 06-01-04
1. K. Haokip, Sr.Acctt. 5 17-02-04 i
12, Md. Anwar Hussein (outside 7 29-01-04 l
person) 5 30-01-04 j
6 30-01-04 ‘

N.B. Treasury Payments are not authorized 10 bank by the Treasury Office for the
pensioners ' who have not presented pensioners’ copy to Treasury Office concerned.

10. Brief reference of cases having serious procedural lapses and overpayment of pensionery
benefits thereof and observatons:-

(a) Late Haochinthang. Head Pandit. Nucipha L.P.School PPO/SM/SFi6688

No requisition of Service Book from A.G. Office was made by the Department at am
point of time. However, the Service book along with some documents for pension
revision have been forwarded by ZEO vide its letter No. 1/10/01-ED(Ccpur.) datec
24-6-2003. There is no diarising of the forwarded pension records by Receipt Section:
and no marking by AAO/AO concerned. It was also found that AO(Pension) has given
order to the dealing Assistant to correct the LPC as per his recording in the ‘Note’ sidt
showing pay regulation at the pensioner’s pension file. The order was not obeyed an

- put-up- the case by taking the wrong amount of pay, The actual pay should be Rs

e




2% -

Q 1630/- but 1t has been ke as.Rea 2000/ instead which 1s not admissible as per n ‘

entrgfs made at P/o ol Service Book (new additional volume).
—— ke i

Pension authority has, however, been issued by Sr. AO(Pension) based on the
wrong pay and accordingly overpayment of pensionery benefits have been authorized
in addition due o negligence as the case may be.

(1) Excess authorization of gratuity - RS df292(-

(2) Excess authorization of enhanced family pension - Rs. 210/ p.m.

(3) Excess authorization of normal family pension - Rs. 126/- p.m.
I Sy

The above case was not put up 10 check by AAO(Pension) nor entrusted to check it by
AO(Pension). The overpayment was due (0 office procedural lapses committed in pension
section resulting 1o losses of Government money.

(b) Md. Maheiruddin, Retd. Head Pandi, PPO/SM/6820

The Service book is not available in the pension record/personal file of the pensioner
and revision of pension has been done without the Service Book. :

while finalizing the case, the important letters, service book and some other papers
were not available in the personal record file of the pensioner.

In the initial report the last pay drawn was Rs. 1200/- and in the revised calculation it
has been taken as Rs, L1760/ without any basis. The case was put up direct to Sr. AO(Pension)

and not to AAO(Pension) and finalized on 17-02-04 by AO(Pension).

Due to lack of proper checking of Service records and serious procedural lapses in the
Pension Section the €Xcess payment has been made/authorized resulting to loss of
Government money.

(a) gratuity - Rs. 3,465/-
(b) commutation - Rs. 3.766/-

(C) Mangrei Tubol. A/T. PPO No.SM/7274

The pension revision case was processed by opening a part file withowt approval of
higher authority. All the original pension papers along with the original authonty copies are
not available Cases was put ub directy 10 Sr.AQ(Pension) mentioning nothing K the “Note”
arde of the personal part {ile ot the pensioner. s

The pension revision repon was not prepared and put up without it by dealing
Assistant as evident from record. However, pension revision auithority was signed by
Sr.AO(Pension) without the pension report and pay regulation which are a must in the
processing of pension case. The office copy of the pension authority issued vide No.
Pen/Revision/95-96/4307 dated 16-2-04 do not have the initial signawre of dealing
AccountanVAAQ.

O/\M ny //’/Oéﬁ
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As per Record Keeper's Register of pensioner, the original Service Book Vol.l was
founid .unofficially coliected from Record Keeper by one "H.P." and found forwarded to A.G.
Oi‘ﬁceﬁwo volumes of Service Books including a fresh one along with placement order, LPC
etc. for pension revision by Zonal Education Officer, Kangpokpi vide his letter No.2/27/2000-
ZEO(KPY) letter dated 21-5-03. Itis found that the ZEO, KP1 letter dated 21-5-03 along with
pension records was found not diarised in any section and there is no markings of
AAOQ/ST.AO etc. 10 the letter wuich has been processed.

(D) 5. Mchon Singh. H/M (ZEO Kukching), PPO No.SM/14717.

No original papers i.e. the orginal pension papers submitted by the Department at the

time of first authorization of pension are found,in,the file. Service Book and new. documents

only were found enclosed.
o

The case was re-submitted vide ZEOQ Kakching letter No.1/7/98-ED(ZEO-K) dated
22-2-04. The letter has been marked bv Sr.AQ/Qgension on 1-3-04 and on the face of the
letter itself, Receipt Section’s No.SB/2343 dated 13-3-04 with seal was embossed. Then AAO
has marked to Dealing Assistant on 16-3-04 in the name of Koshing, Sr. Accountant. The case
was put up by Dealing Assistant on 10-3-04 much before the pension papers were received by
him on 16-3-04 and finalized the case on 17-3-04. No signature of AAO was found while
processing for authorization of pension of the pensioner.

(E) M. Ghana Singh, Head Pandit, Zone-l, PPO/SM/3528.

Original forwarding papers ar not available. But the Service Book along with new
documents were received on 5-3-04 vide their letter No. 2/5-2/2004-ED/ZEQ/Z-1(1) dated 5-
3-04. Although the Government order was issued on 5-3-04, the case was received on 5-3-04
and put up by dealing Assistant on 5.3-04 and finalized the case on the same date i.e. 5-3-04.
The case was not diarised and there is no marking of AAO/Sr.AO to the forwarding letter.

The signature of the pensioner in the forwarding lefter_is quite different from the

ok. The pensioner {d retired long back in 28-2-

signature, of pensioner recorded in Service Bo
1978 from service.

(F) Thangkhomang Sitlhou. Head Pandit. ZEO(KPI, PPO/SM/12510.

No record for requisition of service book by the department and letter for returning it
{0 the department by the A.G. Office are not found in the personal file of the pensioner.

However a new volume of service book after fixation alongwith a placement order.
Zxation statement and LPC withou ihe onginal service book have been received.

It is found that the placement order dated 21-5-03 issued by the ZEO(KPI) vide his
letter No. 2/27/2000-ZEO(KP1) dated 21-5-03 was not signed and hence the order itself

should be treated as unauthorized c0 py of order dated 21-5-03 nleure-.

However, the case was passed on 22-3-04 after taking into account the unsigned order -

dated 21-5-03.

Oy ofefer™
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14. Findings in brief uf irregularities of some pension authorisation are enclosed in the
Annexure-J.

- !3, General observation in the revised pension authorization of Head Pandits:-

The Orders of granting higher scale with retrospective effect to the ead
Masters/HeadPandits Mn Yo concurrence of Finance Department n
vioiation of Rule 42-A of GFR.

All the Service Books available in connection of pension revision of Head
Pandits are newly constructed with many omissions, and hence the authenticity
is doubtful..It is not kriown the circumstances under which they could not be

~ continued }ﬁ‘the original service books and personal files which should be

available 12( A.G. Office.
e

Almost all the new pension records pertaining to Pension revisions are not

received properly through Receipt Section and not even diarised/marked in
Pension Section.

Many original Service records (Service Books) were found to hand l‘g\fer 10

. . . s, 2 W‘mﬁﬁ
unauthorized persons without proper  requisition. Pensioner's _pensioll
RHOET copics. were also_handed over {0 UiaimonZe ons in_bulk
instead of sending them 10 pensioners or to their authorizeC.p B

It is found that many pension revision cases were done by unauthorized staff.

Some cases are finalized without pay regulation pension report and service
book. )

OFFICE Procedures required in connection of submission of cases t0 Higher
Authority are grossiy neglected. No records for submission of cases have been
found in "Note” side of the pension record file, in most cases.

The imtials of signatures of the dealing Accountants could not be verified as

the signatures are ditlerent from those available in attendance register.

Almost all cases are put up abruptly and passed\_without proper scrutiny of the
case. The signature of AAO(Pen) is not found recorded in e)%?ﬂrevision cast

ereby showing lack of proper scrutiny and procedural lapses and excess

pension payment has been authorized resulting im 10ss of Govt. Moncy In some
cases = -




U

(k)

s~

Some pensicn cases could not he produced by pension section inspite of
réquisiion.

Irregularities have already been pointed out by Sr. AO (Pen) to State Govt. on
Nov/Dec. 2003 vide para 3 of this report. It is not known how further payments
have been made without clarification from Govt and approval of higher

authorit o
. N 2 \4 W/ 6 /

M
(CH. JOYKUMAR SINGH)
Sr. A.O./Investigation Officer

TRt
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.OFFICE OF THE SR DY. ACCOUNTANT GENERAI(A&E)
MANIPUR : IMPHAL

Est{A&E) /Order No. 44
Dated, 31-05-2005

Shri Ch Joyknmar Singh, Sr. AO hae been appointed as Investigation Officer to

mvestigate the case of aileged fraudulent drawal of arrcar of Pension and Pensionery
! benefits in respect of School Head Pandits'Head Pandit in-charge of Government of
- Manipur. He will be assisted by the following 3 sub-teams.

| Team No. 1 | a) N. Sachibhuson Singh, AAO.
| b) M. Premkumar Singh, Sr. Acctt.
|

Table No. 2 a) Th. Ibohal Singh, AAO.
b) L. Deben Singh, Sr. Acctt. -

Table No. 3 a) Y. Devanand Singh, AAOQ.
- b) P. Iboyaima Singh, Acctt.

The investigation should be started from 31-05-05 and its findings (Preliminary
Report) should be submitted to DAG(A&E) on 8* June, 2005 positively.

Authority :- AG’s order dated 30-05-05 at p:2N of file No. Estt(A&E)/Z-78/Press

C2005-06.
iy
Sr. Accounts Officer/ Adrmm.

Memo No. Estti A&E Y2-78/Press-C/2005-06:482-85 Dated 31-05-2008
Copy 10 :-

1. Secy. to A.G, Manipur.

2. P.A to DAG(A&KE).

3. Person concemned..

4. Officc order ﬁlc

fé /0 )
ne
O Sr. Accounts Officer/ Admn.
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_ No 1/11/05-SE(S)
GOVERNMENT OF MANIPUR
SECRETARIAT : EDUCATION DEPARTMENT
(Schoots)

Crder by the Governor
Yy, Dated, 217 April, 2005, Imphal

)

Grant of Headmaster’s scale of Pay to Retired Te:chers in Lower
Primarv/Primary Schools and drawal of pension arrears and .
Canceltation of Orders therof

salaries-

Whereas it has come to the notice of the Government thai a large
number of orders were passed, without Government approval, on asd after
5.5.2003 at the level of Director, Education (schools) and other officials in
the Directorate granting the pay scale of Headmaster of Primary sciools to
the retired teachers in Lower Primary/Primary schools who had functioned
as in-charge headmaster/Headpandits in such schools, |

Whereas the benefit of higher scale of pay of Headmaster ofPrimary |

school has been granted, vide the Orders in question, to the Teachers of L.P.
Schools who are retired and the benefits have been given with retrosoective
effect i.e. from the date from which such teachers had been deemed 10 act as
in-{charge headmaster/Headpandits in the Lower primary/primary schools,

Whereas there is no scale of pay prescribed for the Headmaster of 2
Lower Primary school as per Government records; the rules provics for a
scale of pay specific only for 2 Headmaster in Primary school as avident
from the pay-scales indicated in the Revision of Pay (RoP) Rules 1966 and

- Lt . - . .y 1 100,. N . k‘—‘,‘_
all subsequent RoPs, with = provision, tl 1.1.1996. for grant of Charge
allowance to teachers acing s in-charge Meadmasior

I~

CFiUGDARCHS N
L.P/IB /Primary schools 3 ihe e of Rs. 5= per monih if tie number of
Assistant Teachers in the school is 3 and Rs. 10/- per monih if the number of
icachers exceeds 3,

Whereas the Director, Education (S) had already cancelled, vide order

[M'GT)/ VW 72 0{6 Zﬁ AN
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no 46/32/2000-ED(V) dated 25.1.2002, all pievious orders of the the Zonal
Education Officers and Deputy Inspectors of Schools relating to utilization
of serv.ces/declaration of teachers as Headmasters of L.I'. Schools on look-
after/in-charge basis and repatriation of such teachers to their substantive
posts, with further directions to the subordinate officials to submit afresh

necéssary proposals only in such cases where there are appropriaie court
directions,

Whereas the higher scales are now found to have been graniad by the
Dlrector Education (S) to the retired teachers of L.P./Primary schools in
violation of the said orders dated 28.1.2002 and there is no evidence of any
other compelling circumstances such as the existence of court orders or
Government instructions, or otherwise for issue of the orders passed after

5.5.2003 in respect of the retired teachers,

Whereas, it is found that, in the past, similar orders for grant of higher
pay scales to teachers in L.P./Primary schools were passed by the
Government or the Director, Education (S) for serving teachers only after
following the necessary procedure as described above and, in compliance of
the applicable directions of the Court, and such orders, therefore, stand on a
totally different footing and can not be deemed to have provided a basis for
the orders passed by the Director, Eduication (S) or other officials on or after
5.5.2003

’ Whereas the Government rules and procedures oblige that the orders
granting higher scale of pav are passed only afier ascertaining the
availability of posts and obtaining the necessary recommendations from the
duly constituted Departmentzi Promotion Commutees (DPCs) and,
thereafter securing the approval of the Governine

Whereas no such procedure was foliowed in respect of the teachers
covered bywthe orders in question; the orders were issued without the

knowledgé or approval of the Government, and there are no other
extenuating circumstances on record warranting issue of such orders,

Whereas it is noticed that the Director Education (S) had passed an

. ’ Continued 1o rove 3
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order daled 6.4.2004 cancelling ali orders passed by his office pertaining 1o
the grant ol scale of puy o hcadmaster/headpandit o the ex-
headmasters/pandits of L.P./primarv schools, without however indicating the

steps necessary to recover the irregular drawals made on the basis of his
‘previous orders,

R J

“r\ . . .“ . -
Whereas; oh the basis of the orders of the Director, Education (S), the

ffice of the Accountant General, Manipur had already revised the pensions,

and issued fresh pension peymer: orders, resulling in entivements to and
drawals of large sums of pension und pay arrears by the retired teachers, and
further, such retired teachers have, since continued to draw the pensions at

the enhanced scale,

Whereas the orders in question have allowed the revision of pay of the
retired teachers of L.P./Primary schools with effect from the date of holding
charge of headmaster/Headpandits in the Lower primary/primary schools (in
some cases as far back as 1.4.1964) as distinguished from the othet orders
issued prior to 5.5.2003 by the Government or the Director, Edn (S) granting
such benefits only notionallv with actual payments o begin only from

2.12.1996 or 16.12.1996, i.e. the date of framing the R/Rs tor the post of
Headmaster of Primary school,

Whereas the nawre of the orders passed and the sequence of events
clearly establishes that the said orders were uregular, and were passed with

an ulterior motive of providing undue financial gain 1o the beneficiaries
mvolved,

Whereas it is considered necessary, in public interest. 1o annul all such
_iregular orders passed afier 3.5.2003 in respeci of ihe retired teachers of
D

RN
Ty

w.P.Primary schools. whicn co not have the approvi. of e Govermnment

3

«i1d have not been not passed in compliance of specific court orders with
iiecessary approvals,

Whereas the actual number of retired teachers in whose respect such
orders were irregularly passed can not be fully and correctly established at
this stage until the information. provided by the Directorate of Scl
Education who passed the orders, the office of the Accountani General,

- e 1o page 4
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Manipur who prepared the Pension Payment orders and the Treasurics from
where the pensions are drawn, is fully reconciled,

While this process involves considerable effort and time and, in the
meantime, it is necessary (o prevent further unauthorized and illegal drawals
of pensions an¢ nension arrears by the teachers covered by the said orders
and effect recovery of the unauthorized amounts drawn,

. Now, therefore, it is hereby ordered thai all such orders that have been
passed by the Director, Education (S) and any other officials in the
Directorate on or after 5.5.2003 for grant of headmaster’s pay scale to the
retired teachers without the approval of the Government and have not been
passed in compliance of specific court orders with necessary Government
approval, stand cancelled with effect from the date of passing of those
orders, and the status prior to 5.5.2003 in respect of the pay-scales and
pensions due to such retired teachers will be deemed to have been restored.

—_—

Further, the Accountant General, Manipur will, immediately cause a

' scrutiny of the Service books Of The Teachers covered by such orders of the

Director, Education (S) and other officials in the Directorate and effect a
review of the pension pavment orders including recovery of the irregular
pensions and pay drawn by such teachers on the basis of such orders.

1

I This issues in consultation with the Finance Department

i e

( R.R.Rashmi)
Commissioner (Edn/S),
Govi of Manipur

Copy to:

(1)  Secretary to Chief Minister

(11)  The P.S. to Hon'ble Minister. Education (S)

(1) The Chief Secreiary, Government of Manipur

(iv)  The Principal Secretary, Finance, Government of Manipur
(v)  Accountan: General, Manipur : with a -equest to review all

/ Continued to paee 5
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special authorities for payment of pensions in respect of retived  : |
teachers of L.P./Primary schools who were granted higher scale "
of headmaster’s pay on the basis of the orders passed by the =%
] Director, Education (S) and any other officials "in -the .
I} ) , Directorate on or after 5.5.2003. He is also requested to take

action for recovery of the arrear pensions and pay drawn on the - -
/ basis of these orders. He is, further, reguected to ensure, that, in

Feii
SIS e
-t Relat i -

] : future, all revisions of the pay scales or speéial authorities for R
payment of arrears on account of grant of higher scale of pay to 7+
the retired or serving government servants are made in’
consultation with the Finance Department. |
(viy’ The Director, Education (S)

(vit) All  Treasuries officers/Sub-Treasuries, Government of
Manipur: They are requested to make further payments of
pensions to those retired teachers of L.P./Primary schools in
whose case special authorities had been received from the AG
Manipur for payment of revised pensions and arrears on and
after 5.5.2003 only after obtaining further confirmation and
advice from the AG Manipur. b

(viii) Branch Managers, SBI MG Avenue/UBI, MG Avenue/UCO

: bank, Thangal Bazar: with advice as in case of (vii) above
‘a4 (ix) All Zonal Education Officers/Deputy ' Inspector of Scools ;
q? : Govemment of Manipur
M

i (x) Guard File/Order Book

T O
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Suljeet Sorumddent diavenls of wrecoars aid JICHSTLY

by Head Masters/Hcod Pridits.

i No 1/11705-STE(S) Imphal, e 21 April. 200

2
+
-

f
©car Shn 'Natana,

Tiis refer 10 the correspondence between us on the matter of fraudulent ¢rawals
of pay and pension arreais by retired teachers functioning as Head Masters/Head Pandits
in LP/Primary Schools on the basis of revised PPOs issued on or aller 5.5.2003.

Since the House Commitlee is currcntly enquiring into the case and is of inz view
dhag the fraud, it any, committed by the olficials invoived in the Dircclorate of School
c-ucation and oiher agencies should b immediately detected through zroper
investioaion of 2il aspects and examination of all documents, it is considered necessary
ST o ' - . ) - -
that the ,f\.xscd PPQ.E lesubd bryn);/oq'r ofruc;?n,.lhre ad;\._lcgzq,fll2‘1rcc,.‘tor, Educatlol.-:bz f'.lrg
suspended and Kesiin acevance ull the completion of full investigation. The exar=zalion
¢ cocuments will involve nol only, scruliny, of the orders passed by the D:-ector,

SISy ot otiicials 3t other
L eners wno berefited from irregular drawals bascd on thesc orders a=d the

—— .
revised PPOs.

oy

14

The Deparment of School Ecucation is separately issuing orders canceiina the

21 the

ieculzr orders passed oy the Direcior, Education (S). Orders

g for recovery.
erauthorized pension drawn are also,being,issied. o

| shall be craieful if immediate actions are taken to impiement the decision ot the

lcvels but alsothe,service.books . ofuthe corssmed,

Govi. and prevent further irregular crawals of pensions and pension arrears. The st of

[¥e]

uch persons who have drawn arrear pensions on the basis of revised PPOs on or zmer 3-
_2003 which was sought vide letier of even number dated. 11-4-2005 is still awzited. |

witl aporeciaie if this is expedited.

i

{,:jb,\ \Q_fk.ijkﬂ

~

.
S~ L

G oalle

.7 ( R.R.Rashmi
’\"1’24(05” | .

Shri P.X.Kataria, w !
Accountant General (Audif),
Manipur, Imphal.
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SENIOR DEPUTY ACCOUNTANT GENERAL (A&L)
MANIPUR, IMPHAL - 795 001

‘ No_Per/ROP-90/90-91/ F13 - 1
X Dated 4 -11-2003

To
The Commissioner Education(d)
* 0 the Government of Manipur, Imphal.
Sulgect :- Irregularities in gruating higher scales to the Head Pandit.
Sir,

Scrutiny of Pension papersidoc sments/orders of school teachers reveals the following irregularities.

. In comphance with Hon ble Guwahat High Court’s orders the state Government allowed 10
cnjoy the pay of Head Master of Primary School with effect from the date from which they were madc
in charge Head Masier of Primary schools in the scale of Rs. 1400-2300 p.m. (Pre-revised) notionally
and actual payment will be maac with effect from 16-12-96 vide No.l2(HC)/327/2001-SE(S) dated 15-

12-2001 (copy vt vsed) Anncaure-l whereas the scale of pay of Rs. 1400-2300 is the scale of pay of

Head Macter, B School as per ROP 90 effecting from 01-01-86. The State Government granted the pay
scale of Rs. 1400-2300 of Head Master. 1.B. School to the Head PandivHead Master of LP/Primary
School from the date from which they were made in charge Head PandifHead Master of LP/ Pnmary
School. ;

A copy of Finance Depariments order for granting the scale of Rs. 1400—2300-!0 the

Head Pandit. Head Master of LPiPrimary school may kindly be made available as there . g

is no prescribed pay scale of Head Pandit in ROP 90.

b The state Govenunent in their order No.lZ(HC)/SSUIZ()Ol—SE(S) dated 03-10-2002 (copy
enclosed) Annexure-ll Allowed 41 teachers 1o enjoy the pav and allowances attachted 1o the post of
Head Master, LP/Priman school till 28-01-2002. Howcever. Director of Education(S) in his order
No.46/32/2002-ED(V) dated 12-02-2003 (Copy enclosed) Amnexure-lil allowed to enjoy the scale of
vav o RS. $300-175-9000:- p m. with ci¥ect from 29-01-2002 ull retirement to Shri G. Tombt Shanmna,
Head Mz<ter. Naorem Gitl's L P. School. Zone-1V who appeared at Sk No.12 of WP(C) No.1872 of
2001 of the Annexure to the arder dated 03-10-2002. 1t may kindly be clarified whether Director’s order
dated 12-02-2003 15 W0 supercede state Government order dated 03-10-2002

3 Duector of EducationtS) has issued 2 qumber of orders allowng Ex-Teachcrs/tcachezs/Pandits
Wwho weresare serving as Head Pandivhead Master 10 charge of LP/IB School with effect from the date
of ther bolding in-charge of ihv Heud Pandt of the school with retrospective offect as far as 01-04-64 10
draw the pay scale of Rs. 123-1-143-E-=-1 3 -EB-3-2004- p.m. without assigning any rcasons. The scale
was grantad w0 under Mainc peamedmatnculate wachers as per ROP 66, In some of, the orders. i 1S
mentioned that the grant of higher scale is onty for geting retirement/pensionary benefits. A copy of
order No.3/20/2003-EDHH dated 29-00-03 18 cnclosed (Asaesure-t1L {{ is scen from the Service Book

that pay 1S reguinted and revised from 123-200/- 10 260-500/- (ROP 73), Rs.26u-300/- 10 Rs. 540-1230/- " o

(ROP %2) and ~40-1230 w 1400-2300(ROP 90 ) where as the tevisou scale of Rs. 125-200/- was -
Rs.240-390 ROP 75 and 240-39U 0 300-1020(ROP 82). Thu coreciness of pay regulauon may.kipdhe
be confirmed and also be clanfied wiicther the pay fixed from ume {0 tme in accordance Withil 5
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4. Zona! Education officers issucd orders attowmg 1o cmpon rdraw the st scale ot pay of Rs 1640-
2600/~ 1o Head Pandit of LP/Primary schoot on being complehion of 15 vears of regulur service n the
i prade of Head Punditzhead Master on recommendation of the st Level Screening Commutice

without issue of formai order allowing to draw e scale of Rs 1489-2300 to Head Pandit of LP school
and Head Master of pnman school with cffect from 01-01-86 wherlas there is no prescribed pay scale
of Head Pandi/Head Master of LP/Primary schools under ROP 9. Couy of orders No.6/5/96-EB{TML)

. dated 22-03-2002 s enclosed (Anneaure-V) and order issued by ZEO without recommendation of
District Level Screening Commitiee vide no 1/11H/03-EDICCP) dated (17-10-2003(copy  enclosed)
Annexure-Vi

‘ 5 ZEOs declaredsappointed Head Pandits/Head Masters without indicating the pay scales 10 be
i drawn vide No.2/18/AEQ-Spu50 dated 19-07-03 and No. Esti-22/Anptt(ii)/80-DEO(UKL) dated 21-03-
1951 (copies enclosed) Annexure-V1lfor ready reference The pay scale of Rs.1400-2300/-, prescribed
, pay scake of Head Master/JB schooi, 1 granted o the Head Pandiz of LP school without upgradation of
1 the schooi to the Priman/3B school. In some cases the pay scale of Rs. 1400-2300/- and its Sr.Scale of

Rs. 1640-2900/- are granted to the head Pandit who became Asstt. Teqacher after upgradationn of LP
school 1o the Primary/).B. school.

The chove irregularitics are illustrative but not exhaustive. No specific mention has been made

in anv of the orders issued by the State Government/Director/Zonal Educationn Officers regarding

- pavment of Pensioneny benefits for the Head Pandits/Head Master who died/retired on or before 16-12-

1*" 96 the date on which Recruitment Rulcs for the post of Head Master of Primary School were framed by
the Goveriment.

[nunediate action may kindly be taken o remove the above irregularities under intimation 10
this oftice.

Yours faithfully,

. /Pmlmmln\o‘b

Sr. Accounts Officer/Pen.

No Pen/ROP-90:90-91/ Dated -11-2003

.y

Copy 10 -

The Director of Education(S)
Cron ermnent of Mampur, jar s ridien and necessart Gelon
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Veped 18-03-05

To
The & kpu“' S ridry .
Nianipur Legisialive Assembly.

subject:- List of oificials posted in Pension Section and dealing
with L-ducation Department.

.),;_ Nacai
| a o staie e o the meeting of the Enquiry Commiuee Ui
. die Hovse Murmipus fogisiaine Assembly huld on 16-05-05 in the

Comnritze ROuin 0 e Assembiy Secrelariag the Hon’ble Chatrmit.
advised the [y Accoudunt General (A&E), Manipur 0 furnish: the
qame of tie orcialy & deall will e Tevisius of pension cases «
Dand Masiersrtead Punds ab L2 /Pnimiary schonls. Accordingly, ) am
1o furmish the riafies of the ciiciats who were poc.ted 0 the table
dealing with revision oases ol the £duycaiion ieparunent as follows.—

\.ﬂuv & l)csl“ﬂduun o _:_ From _ _"_Tg_.___"_'f \
" ___&)\hlm___._\_in_nn N \_n__&_:_n;.nu_ml . vl 00 0 _QS__Q{Oﬁ _____ :
P3 1 Shr :__ Ranji Stagh St f\u.oumum _4__;__‘._1-06-01- 05-04-04
13 ;Shri k. ledu;'nzmi < gh. St Accountant 20-05-03 i
Pa. - Smit K \ui’llhbuinl)g\i S {_\_\__u, ‘mu'l L2108 18-05-04
2 | sin P l\u;‘hum_‘{i_\_‘ép wh, AAG ‘____; -09-2000 | 24-11-03 ‘
P, ¢ Shri L. 1hoyaimd S m_gx}‘___\AO T2 : 16-01-05 i
SRR AN Manaobi Sungh. 51 A0 da__' - ‘_____':Upto 26-04-03 | :
Yours dilhﬁ]u\
: AT
1 ‘ e e
_ - ’-.'i‘ _.— i - ’—’—__-...—a—"'—’-’——_
e T \Hrlu,s (Pt
2074 7 "
1 /Ad
‘ 3 AP gl AL el R S
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AL ploded Served s Head Pandit of Netaji L. P. Schoob Gl his retiremention

LY

Pt

.}Wr\mw»& E - 2¥-

OPFFICE b P SEL 3P EY NCCOT N GENE RN kg ' ”SV
AEANTRUR CEMIPHIATL : '

No. Pen/L-4Supnf b 2003- 2004 é\‘(—q -5 l)::lc(l:..1 :H\'bl,og
.l-“ - -~

The Commiissioner Finance {(PIC)

{/

Government of Manipur,
subject-Pension cise in respect ol Shei NoAnou Sineh, Ketd, Head
andit of Netaji L P Schooland regalation of pan thereal
Sir,

Ioam to staude that, tie joint Sceretary tfensiong, Departines ul
Personnel Government of Manipur has forward to this otfice tite pension
papers alungwith Service Book in respect of Shri No Angou Singh, Retd.
Hend Pandit of Netaj L. PoSchool vide letter No. 28/189-Fdn-S/PC00)
datted 20-10-2003,

2 On the preliminar: examination of the service book and cegulation
af pay-therein, itis noticed that the retived ctplovee was appointed bydhe
Goy c'rnmcn! w.ell 1-4-78, consequent on conversion of the School, as Head
Fandit of llmrfxrm'.l.. P, school in the Scale of Rs. 240-390/-1+1 charge
Allowanee o Ko 36 s there was na separate scafe of Head Pandit of L. P,
_Schoal under ROP 73, vide order No. S478-EDU) dated 26-10-78. 711

31-7-2003. He w ué initally u_ppuin_i@-{qlf;l.'s' Head Pandit on 1-8-61 in the scal
ol R, 40-1-60/- by the Secretary of Managing Committee with the APRTOV
_of the Maniput ‘Ferritorial Council while the Schaol was i Aided Schow
The Gavernment of Manipur under order No. 120HCY/107-99-SEisdatec
9.3.2001 read with corrigendum of even No. duted 10-3:2001 allowed the
cmployee o enjoy R F400-2300/- Trom 1-8-01 as il they were made in

charge of Head Master ol Primary/Z).B. School by the Government,

[,
e
RN

A “Tin this regard, it s noticed from the Service Bouk wad other related
orders that the Netaji Lo Po School was not upgraded to LB Nchool or
Puimary Schivol on 1-8-61 or alterwards. Morcover, no scale wis existed in
Al the ROD Rules frons ROP 66 o ROP 99 for the pusts of Tlead Tandit of
L.P._School. As such. Rs. 5/ wuas wiven to the Head Pandits v charge
allowance in addition o the Scade of Pay on which they were appuinted. In
e cases of the Head Master o LBiPrimary Schools they were vivenn Rs .
20/- as Speciad Py upto ROP 73 which was merzed in ROP 82 i the seale
ol Ra. 340-1230, 11, therefore, appears that these Lo posts are not vqual or
aimikar in ststus and respoisibilities. As sochs the erunt ol the Seale of the




=28 ~

Head Mastérs of L0 Sclional te the Hend Pandit of 11 Schoo! ol tha

atso while the School was an Nided School, appears irrepnbar, o : ;

1. Further as seen frons entries in his Service Book. the Government of
Manipur did notappoict inin chae e ofany ather JB/Primary School on
1-8:61 while the Schos! was under the controb of the Manuging Conimittee »
_of the Alded School. With the grent of the said scade by the said order in
question from the dae of iitiad appointment, it supercedes the initial
appointment made by the Munaving Committee, resulting 1o i notional
*appointnent foralony period which s also appears to be irrevular.
hY e dherelore. requested Eindly toexamine the ireegutarities
abserved above and clarity the clivibility/ineligibitity of the scale ol Rs,
1 400-23G07- o the FHead Master of L Schoolin the prosest case as well as
(o other general cases, Necessary eeder (s) may also be issued i this regard,

H necessity arises.

The Service Book ol Shei Singh is enclosed herewith for ready

relerence.

Lnclosed:- As stated above, o
Yours faithfully, . ]
. Sr. Accounts Gficer!Pension qu\"’ . E

No. Pend-4/Supn/ H014/2003- 2004/ Dated: oo R \T&
Copy toi- . G i’,a! gf.‘{ i
o The Joint Seeretary (Pension) Department of Peesonnel - R -';\ - N e\ ’
Government of Manipur. E {":?‘_ o«

2. The Commissioner Education (8), Government of Alanipur. .
ST N. Angou Singh, Ketd. Head Master of Netaji L.P.School. §. T

W&\uﬂm( ne Addresss- Neisampat Mutum Leikail Tmphal.
K

\3_ 12 |0 } |
| D\m ‘ St Accounts ) .iL:L‘l'(l’L. hlu:} .. k

~N .o
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. Accouns®’ - .
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(b)

(c)

ANNEXURE - J —0 -

Irregularities observed as in Pension Authorisation (in brief)

Shri N. Gambhir Singh
Retd. Asstt. Teacner K alika L.P. School PPO No. SM/10007.

1.

2.

6.

1.

“Note’ side of pensior file is not maintained.

The pensioner was retired on 29-02-96 (AN) and he was allowed to enjoi
the Sr. Scale of Rs. 1640-2900 with effect from 1-1-86 as Head Master
L.P. School vide Edn(s) dated 30-6-2003 without concurrence of Finance

- Department. However, revised pension has been authorized.

_ The scale of Head Master/Head Pandit of L.P. Schoo! are not existed

separately in R.0.P.’90 effecting from 1—1-86._

. Irregularities in granting higher scale to Head Master/Head Pandit of L.P.

School were pointed out by Sr. Accounts Officer pension vide his letter
dated 21-11-03. However, he continued to authorise revised pension on

the higher scale without any intimation from Govt. and approval from
DAG/AG.

_ One New and two old Service Books of the pensioners were found

forwarded vide ZEOs letter dt. 23-2-04. However no requisition letter of
the two old service books by 7EO to AG Office beforehand was not

available and the three service books are found not diarised.

The case was never put up to SO/AAQ concerned.

The signature of the dealing Assistants were not available in the office
Pension Authority copy in violation of Office Procedure Manual.

Shri H.T. Shingkhokai, Retd. Asstt. Teacher,
Maokot Junior High School. PPO No. SM/1978.

1.

3.

Shri S. Ibemcha Singh

Retd. Asstt. Teacher lrong L.P. School C %
PPO No.SM/7379 ™ L

Pension was revised by taking Rs. 715 as the last pay drawn of the
pensioner. However no record of entry of such pay was available in the
Service Book. The pensioner retired on 31-12-83 and the revised pension
was issued on 3-2-04.

There was no documnent for requisition of original Service Book of the
pensioner by the concerned department for revision of pay. However it
was found forwarded by ZEO vide his letter dt. 3-2-2003 (3 was erased
and overwritien) '

The case was never put up 1o SO/AAQ concerned.
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1. Records of requisiuon and  submission of seoviee Book by the )
7ZEO(Kangpokpi) for relixation and revision of pension caould not be M\
available.

2. No records of being Head Pandit/Head Master during his service were
noticed except in the recent ZEO order dated 14-1-2004 and in the newly
constructed service book found in the section.

3. The case was never put up 1o SO/AAQ concerned.

Shri N. G. Nungshichao
Retd. Asstt. Teacher Mangkhand Primary School, Chandel
PPO No. SM/5771.

1. Pension paper were found not diarised.

2. No ‘Note’ side maintained.

3. Pay regulation and pension report not available.

4. The case was never put up to SO/AAQO concerned.

L. Tomba Singh

Retd. Head Pandit, Leimarom L.P.School

PPO No. SM/14614

1. Regulation of pay is not available.

2. Case was not put up to SO/AAO.

3. Signafure of dealing Assistant not available in the pension authority copy.

(f) Jamkhotil Mate i Kr
H.P. Lamyang L.P. School.

PPO No. SM/12904.

1. Part file maintained. Oﬁginal not available.

2. Original pension authonty copy not available. 4

Lerters are found not diarised.
4. Regulation of pay not done. q /

: 4 / ‘/——_
S. Case-never put upto SO/AAOQconcemed ) % /{/ }J

(g)  Thangkhomang
Head Pandit PPO No. SM/12903.

L

1. Pan file opened without approval of higher authority.



" Pay regulation for revision of pension not avatlable :
\(5 3. Case not put up to SO/AAO concerned. e

%O
(h)  N. Yarpang, Head Pandit. .
PPO No. SM-10605.

1. Part file opened without approval of Higher Authority. SR

2. Hand Writings in the Service Book, cther departmental documents and
revised report of pension revision needs verification.

3. Case was not put up to SO/AAQO concerned.

4. Pay regulation not found.

«(i)  Shri M. Ninghei
' Head Pandit PPO No. SM/101353.
Original pension papers not available.

pay regulation not available.
Case was noi put up 1o SO/AAQ concerned.

W 1D —

f)) Keishing John
Retd. Asstt. Teacher PPO No. SM/7724

SRS

é? 1. Handwritings in Service Books, LPC, Pension calculation report needs

i verification. '
g 2 Calculation of Pension emoluments had been enhanced leading to .
< overpayment. o |
Ms; 3. Case never put up to SO/AAO concerned.
g‘%‘ &  G.G.Kabichung

Head Paandit PPO No. SM/5889

e

1. The handwritings in the Departments documents and pension Report

prepared by Dealing Assistants appear to be the same which needs
verification.

2. Casé was not put up to SO/AAQ concerned.

4)) Kh. Mohendro Singh

" Retd. Head Pandit, PPO No. SM/7684. ‘ -
ﬂ Iy ’V% /> v

1. Part file opened without approval.

2. Calculation sheet of Revised Pension not available.
3. Original pension paper file not available.

4. Pay regulation not available.

5. Case not put up to SO/AAQ concemed.
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Md. Salauddin , ~
Retd. Head Pandit. PPO No. SM/16403. \Q 2— ag\

1. As per the Service Book, the pensioner was allowed to look after as Head
Pandit with effect from 20-7-83 and given charge allowance;of Rex20)
pm. wedi 14-3-99. However, he was allowed refixation10} iﬁ ‘
revised pay of Head Pandit wef 1-1-73 without -seeking fil

classification from Govt.

2. No.L.P.C. available.
3. The case was not put up to SO/AAQ concerned.

L. Biren Singh
Head Pandit PPO No. SM/7358.

1. Handwritings of the dealing Assistant 10 the revised pension report and
that signed in the Report appears different with different ink.
N et

*

Case not put up to SO/AAO concerned.

i< 3. Forwarding letters not diarised.

-
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